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MOlion Re: INSTALLATION OF SHRI 
MANDAL AS CHIEF MINISTER OF 

BIHAR 
MR. SPEAKER: The House will now 

take up discussion on the motion to be 
moved by Siui Nath PaL 

SHRI NATH PAl (Rajapur) :  I beg to 

move: 

"That this Hou.e disapproves the manner 
and the procedure adopted by the 
Governor of Bihar in installing Shri 
B. P. MandaI as Chief Minister, as 
UJcely to brina the Conlltitution in con-
tempt and daoger." 

SHRI R. D. BHANDARE (Bombay 
Central) : Sir, I rise on a point of order. 
I wish to draw your attentiOll to the words 
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"disapproves the manner and the procedure 
adopted by the Governor-as likely to 
bring the Constitution in contempt and 
danger". I need not refer to the dictionary 
to give the meaning of these words, because 
my hon. friend knows it. "Disapprove" 
means censure. condemn. Therefore, I say 
that under rule 184, under which thig motion 
has been moved .... 

MR. SPEAKER: Where does that rule 
say that we cannot discuss the action of 
the Governor? 

SHRI R. D. BHANDARE: I am coming 
to that. That rule says: 

"Save in so far as is otherwise provided 
in the Constitution or in these rules. 
no dis'\:ussion of a matter of general 
public interest shall take place ... ." 

Therefore, if there is no provision in the 
Constitution, no motion can be discussed. 
This is a substantive motion which seek. 
to condemn the conduct ot the Governor. 
Since we have accepted a federal Constitu· 
tion. I need not ~a  that the powers are 
so divided between the Centre and the 
States. 

MR. SPEAKER: He is taking away the 
time of the House. Let him come to the 
poitlt. Does any rule prevent Parliament 
from discussing the Governor's action? 

SHRI R. D. BHANDARE: I am refer· 
ring to Legislative Assembly Debates 01 
1936, Volume VI, page 373. 

MR. SPEAKER: That is pre-indepen· 
dence time. But he said ~ t i  about 
the constitutional provisions. Could he 
kindly say where it is mentioned that Parlia· 
ment, which is a sovereign body. cannot 
discuss the action or conduct of the Gover. 
nor? 

SHRJ R. D. BHANDARE: I am coming 
to that. 

MR. SPEAKER: Parliament has got the 
power to impeach the Governor.  Then, how 
could he say that Parliament cllnnot dis-
cuss the action of the Governor? 

SHRI R. D. BHANDARE: If tbey bring 
n motion to impeach the Governor, I will 
not raise a point of order. But this sub-
stantive motion is of a nature which seeks 
to condemn the action of the Governor and. 
therefore, under this authority, thi, dcc:iaiOD 
given by the President of the Leaislature at 
that time .... 
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MR. SPEAKER: I do not think it is 
relevant today. It was given in 1936. 

AN HON. MEMBER: He is speaking 
. on the merits of the case. 

MR. SPEAKER: No, ;le is not talking 
on the merits. He has not referred to Bihar 
at all. He is only speaking about the 
eonstitutional aspect. 

SHRI R. D. BHANDARE: It may be 
said that the decision which I am refer-
ring to came before we got independence 
and the Constitution came into force. 

What is the position today? I may 
refer you 10 the Practice and Procedllre oj 
Parliament by Shri M. N. Kaul and Shri 
S. L. Shakdher, ~r tar  sitting here. On 
page 393 it says:-

...... il has been aeld by the Speaker 
from lime to time thaI the following 
matters cannol be raised by way of 
an adjournment motion: 

Conduct of the Governor of a Stale." 
Therefore, so long as this authority stands 

and so long as this decision is not obliteral. 
ed, r am afraid. the conduct of the Gover-
nor cannot be condemned. 

Cominl! to that portion of the conduct 
of' the Governor, let me raise this point. 
So far a~ the Governor is concerned. he 
is assigned certain powers and functions. 
When the GovernOr acts as the agent of 
the President. in the sphere of that acting 
and conduct it can certainly he challenged 
.. " (lnterrllptioll). 

SHRI NATH PAl: Sir. your patience is 
unlimited but our time is limited. 

MR. SPEAKER: We will extend it bv 
10 minutes. . 

SHRI R. D. BHANDARE: I am con-
fining myself to that diseretionary part of 
the <:onduct of the Governor which cannot 
be i ~  without reflecting on him. 
Therefore I am just trying to analyse and 
vivisect and say that the conduct of the 
Governor as an agent of the President could 
certainly be discussed as it was done in 
tbe case of UP, Rajasthan and Punjab. 

There '1 agree; but here is the conduct an 
act of the GOvernor in respect of ..•... 

MR. SPEAKER: The debate is on the 
>CQnstitutiO!l DOt on the Bihar Gcwernor. 
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SHRI R. D. BHANDARE: Respect-
fully I am SUbmitting that as to who sbould 
be the Leader of the House at that time is 
the question to be determined by the ob-
jective mind and the objectivity of mind 
cannot be challenged, discussed, condemn-
ed in this House. 

MR. SPEAKER: I have understood 
the point. You are not raising Q point of 
order but you are making a speech on the 
constitutionality of it. 

SHRI R. D. BHANDARE: We are just 
considering that aspect of the action of the 
Governor where he had been given the 
authority .... 

MR. SPEAKER: I have understood the 
case hul you want to have vour fun say. 
For your ."tisfaction you can have it. I 
rannot help it. 

SHRI R. D. BHANDARE: I do not 
~  whether I have made myself suffi-
ciently clear. 

-n ~ ~ (.smfn;rr) 1Wfil'Tlr 
~  <iJ'<'f.r ~ 'TIR ~ fi r~ ~ I 

ift<'f.t ;p ow. <:t'r l;llT'U ~ if 1ft ~ 
amIT f<f, qr, 'flIT ~ ~ ~ I 

SHRI R. D. BHANDARE: need nol 
say that he is such a novice regarding con-
stitutional issues that he is not prepared 
even to discuss the points. When the 
Chief Minister is out of office, it is in the 
discretion of the Governor to find out a 
person who can form the Government. II 
a person with a majority is nol prepared to 
come forward, he has a right to appeal to 
a person and to find out tbe person who 
can form the Government. 

MR. SPEAKER: A point of order 
musi have an end to it. It cannot be made 
into a speech. Now r am giving my ruling 
whether you like it or not. Whatever it 
i •. he has quoted only one book written by 
Kaul and Shakdher. Shri Shalr.dher ~
self has been this motion. Therefore thi< 
point does not arise. We have been dis-
cussing not the conduct of the Governor 
as an individual but the action of the 
Governor. After all, if this forum caDDot 
discuss, where elac can we discuss it? In· 
stead of discussing in the streets and 
ba7,8rs. tbis is the forum where we caD 
dilalll8 it. Therefore, to prevoDt, the, ell .. 
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cussion in the bazar, this is the forum and 

we can, certainly. discuss and take some 
decision and the decision of Parliament. 
which is the supreme body, cannot be 
Questioned. 

SHRI NATH PAl: Mr. Spe-aker. Sir. 
Prof. Bhandare was known to me as a 
professor of law. How Quickly he has 
managed to forget all the law! During 
my long career as a back-Bencher in this 
House, I have never heard a mme flippant 
point of order raised here than the one 
raised by Prof. Bbandare ... (Illterruption). 

Sir, I would like this motion lhat T jml 
moved in the House, with your permission. 
to he read along with unother motion 

which T had moved on the 151h Novem-
ber, because the real me-aning of what 
we have in mind will be driven home to 
the ~  if the two mOLions arc fl:ad 

together. That motion reads: 

"That this House disapprove, of the 

(lction of the Central Government in 
using the institution of the Governors 
of States not as an instrument for the 
proper functionin),: or the Constitution 
but as an agent of the p'drly in powel 
at the Centre as examplified by the 
current developments in Bihar anu West 

Bengal." 

That motion of ours was, unforlunately. 
defeated. But how prophetic that motion 
was bas been proved by the subsequent 
developments that have been taking place 
in Bihar, in Punjab and in some other 

parts of the country. 

Sir. I want to submit at the very out-
set that the r ~  Party, under Mr. 
Chavan. has reached the limit of political 
impropriety and immorality in Bihar. I 
would like here. at this stage, to read a 
memorable editorial from the Free Press, 
when this thing happened. called 
"Manoeuvred Democracy". We have 
heard of all kinds of democracies: peo· 
ple's democracy, guided democracy, basic 
demQCracy and, now. Mr. Chavan's sin· 
gular contribution has been manoeuvred 
democracy. In this editorial, the editor 
says what YOll and T and perhaps every 
Indian who is worried about the future of 

democracy feels. It says: 

"But eYen those who had reasons to 
be critical towards that Government will 
be ftahberlllsted by the crude way in 

C.M. of Bihar (M.) 

which the Mandai Government has been 
manoeuvred into position. If the 
Governor had insisted upon the largest 
Opposition party-in this case. the Con-
gress-forming the successor GoYun-
ment. he would have been fully justi-
fied. But in the event. he became party 

lu a proce" of manipUlation which 
discredits the very system of parlia-
mentary democracy," 

The Governor's olliee is contemplated in 

the Constituhon to uphold the Constitu. 
tion. Herc. we find the Governor ....... . 
(/f/fcrrllplio,,). Please, temporarily, for-
,,,,t the party loyaltie, and let us remembcl 

the first oath which all of us take when 
We are admitted as the candidates and later 
Oil. when YOli. Sir. admit us as Member., 
"r this Hou.se. This is the O"dth we all 
of U"i take. i~ is the hasic commitment. 
this is the fir,t commitment which tram 
~r i the commitment to any internationitl 
tribunal or the commitment to a party. 
rhi, commitment is hinding on Mr. Cbavan. 
on me and on 1\1 r. Kanungo and v r ~ 

of lb. This is the oath: 

..... I will bear true faith and aiI<-· 
~i  to lhl! Constitution of India a'l 
hy law ta i ~  that I will duly and 
faithfully and to tne best of my ability. 
knowledge and judgment perform the 
duties or my office without fear or fav-
(lllr, affection or illwill and that I will 
uphold the Constitution .... " 

This is the basic oath: this is tbe commit-
Illent made hy everyone of us. 

In this editorial. the editor further cem-
mcnts : 

''The Governor emerges as a casualty. 
In this ea,e. he was ever the silent man 
seemingly aeceptin/!: whatever role was 
given to him. He was told to accept 
an unknown M.L.A. as the Chief Mini". 
ter and he did so; he was told to nomi· 
nate Shri Mandai to the Council and he 
did so; hc was told to swear in Shri 
Mandai as the Chief Minister and he 
did so." 

Mr. Chavan had told us that Mr. 
Kanungo would be sent as the Govemor 
lind if they did not accept him, the Con· 
stitutional inevitabre wonId follow. He 

had held out that threat before us. Now -
\,;now why Mr. Chavan was so sOlicitou.· 
about Mr. KaDUDIO. why he was so part;. 
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.cular about sending him. The role was 

. already cut for him and Mr. Kanungo 

'W8$ to go and do the bidding and fulfil 
I bat role. Mr. Kanungo did it, as you 
.know, very eminently. He had been cut 
for that role, he had been tailored for it. 
a reedy·made Governor, aDd he went and 
.did all the bidding. 

Now we must go a little deeper in wbat 
h .... been happening. I am afraid. the whole 

process of democracy is likely to be dis· 
credited. Things are beginning to happen 
which are likely to betray what our people 
achieved in 1967. What happened When 
Ibe common Indian went to the ballot box 
. in 1967 was rather unique in the annal, of 
Jc.mocracy. Few countries could have 
I'oasted of sucb sobriety and such maturity 
'" was displayed by tbe Indian who wao 
ridiculed hy the political pundits both at 
home and ahroad. We were told tbat 
. democracy is a very tender plant, only 
,uitable to grow in the special climate of 
the Anglo·Saxon world. We were told 
Ihat democracy would crumble because of 
the illitt'racy of Ihe Indian IIYdSses. But we 
witnessed something very unique of which 
II'C .hould he proud. 

Mr. Speaker, from Japan to Ghana. from 
Tokyo to Accra. those countries which had 
become free in the wake of freedom of 
India, one after another have gone under 
Ihe Jack hoot of one type of dictatorship 
Dr anoilier. :md whenever the people had 
lried to raise their voices against the local 
Iyranny which had replaced the white 
Iyranny, we know what happened; we know 
Ihat in t!:lese countries the white slave mas, 
ler bad gone and the local slave mastel 
had emerged. One after another, in these 
countries of Asia and Africa, tbe land of 
liberty. with so much of faith and bope lit 
by the pcople of this country was extin. 
puished by the local tyrant; the wbite 
tyranny bad ended, but black tyranny. 
hrown tyranny, yellow tyranny bad come. 
ond wbenever the people had tried to re-
place the Government whicb had usurped 
the reins of power in the name of the 
people. there was blood-shed. There was 
.only one counlry .... 

MR. SPEAKER: Mr. Nath Pai may 
plea.e rememher that so many parties have 
..to participate in this. 

SHRI NATH PAl: I think. I started 
• .t 4.10 or 4.12 ..... . 
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MR. SPEAKER: At 4.10 . 

SHRI NATH PAl: I think, I have halt 
an bour under the well establisbed conven-
tion . 

MR. SPEAKER: No; only twenty 
ninutcs. He bas abo to talk about the 
Bihar Governor .... 

SHRI !'<ATI! PAl: So far as I am 
concerned. had the significance been limited 
to Mr. Kanungo, I would not have bother· 

ed I would not be bothering about Gover. 
nors. But I am concerned, as you are 
concerned. witb the future of our demo-
cracy. and it is this that is causing a i ~  . 

I was submitting to you that in the other 

countries wbenever they tried to replace the 
monopoly of power by a Party. there was 
hloodshed. India was tbe only country 
where We saw tbe silent miracle. the peo • 
ple's revolution; the Party which had been 
monopolising power Was replaced by the 
people of India in the ~ rit  of the 
States through votes in the ballot box. Thb 
was something unique and tbis was sho\\,-
i ~ that our democracy was coming into 
majority, was rna luring. But suddenly 
something began to bappen. The Congrc" 
Party. far from welcoming this maturing 
process of our democracy, did ev,rYlhing to 
,tiflc it. 10 throltle it, w thwart it and to 
Jefeat it. Bihar is the latest example on 
Ihe part of the Congress Party first to rea-
lise the meaning of this democracy and then 
of its colossal failure to welcome it. It is 
~ i t  of doing everything to throttle this 
welcome change. 

What happens is a mockery of democracy. 
if we are to allow this pernicious practice 
which has been allowed to take place in 
Bihar at the instance and with the en-
couragement of the Home Minister. we can 
visualise a day when a man who has never 
been clected either to the Assembly or to 
Parliament can for life become either the 
Chief Minister or tbe Prime Minister. All 
Ihat is required to be done is to resign for 
a day after five months and 29 days, and 
then be again sworn in, resign again. be 
sworn in and so on. But this. we will only 
have the beginning of tyranny in this coun· 
Iry. There is many a lacuna and there is 
many a gap in our Constitution. Sbri Y . 
B. Chovan ,ay. that there are some gaps. 
and I do agree with him that there are some 
gaps in this Constitution. because even ollr 
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Constitution-makers could not have pro-
vided for M andals. They provided for 
some kind of contingencies. but even those 
founding fathers could not have visualised 
these new political Mundhras, Mandals, 
and their like or these Gills and Mundhras. 

SHRI SITARAM KESRI (Katihar) : But 
he was an elected Member of this House. 

SHRI NATH PAl: I think accidentally 
the hon. Member had made a good inter-
ruption and I welcome it. He has said 
that Mr. MandaI was elected to the House. 
But what did Mr. MandaI do? He dis-
honoured that mandate. He was not elec-
ted to the Bihar Assembly. He disregard-
ed the mandate to sit in Lok Sabha and 
instead chose to sit as a Minister there. as 
a nominated man. The hon. Member is 
right, and I have answered him. 

''If ~ ~  f~~) 

I5fi <1M'., I i l<lul f~ ~ if<lT fif;1n I!I'r ? 

SHRI NATH PAl: Two wrongs do not 
make one right. 

"" f~ ~  : ('\:,. f f ~ ~ 't <ITt 
~ '1ft ii ~ I 

SHRI NATH PAl: This process or this 
procedure of discrediting our democracy 
began with Shri Y. B. Chavan's silent ac-
Quiescence in what happened in Rajasthan. 
Shri Y. B. Chavan has never told us the 
opinion or the ex-Chief Justice of India. 
Shri Gajendragadkar. an opinion which he 
has been good enough to circulate to the 
leaders of the parties, and this is what Shri 
Gajendragadkar has stated. This whole 
process began with this temptation on the 
part of Shri Y. B. Chavan to install Mr. 
Sukhadja as the Chief Minister of Rajas-
than. He saved Mr. Sukhadia and his kin. 
But how much harm he has done thereby, 
perhaps unwittingly, because I do not yet 
persuade myself to feel that he did it 
deliberately! But there is further evidence 
to ,hake my faith in him because of what 
he did in Bihar. 

The opinion given by Shri Gajendra-
gadkar is that the Governor of Rajasthan 
was unjust and unfair in what he did. This 
i, the opinion of the former Cbief JUstic.! 

of India in a confidential opinion which was 
solicited by the Home Minister. 

SHRI D. C. SHARMA (Gurdaspur): 
How did the hon. Member get it? 

SHRI NATH PAl: The whole point is 
this. How should the Governor have be-
haved? 

SHRI BHOLA NATH (Alwar): How 
did the hon. Member come to know of it ? 

SHRI NATH PAl: May I say tlr .. t Shri 
Gajendragadkar did not whisper it in the 
ears of Shri Nath Pai, but the Home Minis-
ter had asked Shri Gajendragadkllr to give 
his opinion, and that is why Shri Gajendra-
gadkar bas stated his opinion? He is not 

a Kanungo to write something to suit the 
requirement.s of Shri Y. B. Chavan; he has 
stated the law as he understands it and the 
Constitution of India as he understands it 
and he has reached his  conclusion. I hope 
lam. Quoting him fairly when I say that. 
But this is not an official secret .... 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Now that the 
hon. Member has raised this Question. let 
me say this about it. The opinion was 
asked for not .. bout what exactly the Gov· 
ernOr of Rajasthan did at that time. As a 
mailer of fact, I had promised this House 
that I would consider whether we could 
lay down certain conventions and ,e:uillc-

lines for the use of Governors as to what 
should be done when no particular party 

emNged lIS a leading party after the etec 
lions .... 

SHRI RAKGA (Srikakulam) : After he 
has done the mischief. 

SHRI Y. B. CHA VAN: He has rai,,'" 
this questiOn. and I must explain it. r~  

that mailer. I asked for the opinions ul 
four or five con'titutional exports. Shn 
Gajcndragadkar was only one. I did 
not refer to him this particular matter. 
If he had given his opinion ahout thilt 
particular incident in hLs own way then 
there are other opinions also possibly which 
will have to taken into account. 

SHRI NATH PAJ: I hope you will 
deduct the time taken by these interruptions 
from the time taken by me so far. 

MR. SPEAKER: The hon. Member 
had wanted it. He called for them. There-
fore, that is part of his speech. Let hint· 
conclude in another five minutes. 
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SHRI NATH PAl: In that case, J shall 
not yield to anybody. NOrtmllly it is not 
).!oad parliamentary practice to prevent in-
terruptions. I would not like to be a party 
to a procedure whereby all interruptions are 
,topped. It is a Rood parliamentary con-
vention to allow interruptions provided they 
are intelli!!ent and wise. I thought so: I 
expe;ted so and therefore, I yielded. 

MR. SPEAKER: 
able. 

Provided time is avail-

SHRI NATH PAl: May I correct Shri 
(,havan? In the first place, there were 
only two former Chief Justices concerned 
in this.  Shri Mahajan had not given an 
opinion on the behaviour of the Governor 
of Rajasthan. Shri a ~a a ar has 
!(iven. Let him. therefore, not mislead the 
House. What I have slated is the truth and 
the full truth. I hope now he will not 
l.'ontradict me. 

Having begun that process, the process of 
discrediting democracy begins with Rajas-
than. Now we see it going step by step. 
What Shd Chavan is doing is this. If the 
Congress want to come to power, they have 
a ri~ t to il. I have nothing to say against 
the fact that the Bihar Government was 
defeated on the floor of the Assembly. be-
,'ause their Assembly is the only forum 
where the fate of the Government could 
be deciaed. When the Assembly is preven-
led by a Governor or by a ~r from 
,Ii'charging that function. I am against that 
prQL:ess. It is the floor of the House which 
must decide the destiny of the Government 
in being. I have nothing again.t thaI. But 
.... hat you arc doing is to have.. puppet 
~ v r t and run it from the wing. The 
Congress Party wants to have tbe power, 
hut will not share the responsibility. II 
wants to pretend to be democratic. but will 
1I0t face the Assembly. In Bibar and 
in Punjab, we 'co this phenomenon. In 
Chandigarh. we see that there is Shri Gill 
popped up by the Congress, maintained by 
the ~  existing because of the mercy 
and charity of the Congress. In Bihar, we 
find there is Shri MandaI, a man who bas 
collected 29 defectors and is propping him-
self up, and Shri Chavan here wants to 
hold him out as a shining example of the 
defender of democratic rights of the peOple 
of Bihar. Thi! i! rewarding of defectors 
and defections. 
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SHRI SITARAM KESRI: You started 
it. You are beinll paid in your own coin. 
Now you repent. 

SHRI NATH PAl: 
intelligent interruptions. 

shall welcome 
This does 1I0t 

fall in that category, 

This phenomenon of legislators crossing 
and re-crossing ftooTS and ministenhips 
being offered as a bribe openly to secure 
defections is something unparalleled in the 
history of any country with parliamentary 
institutions. I think Shri Chavan sbould 
try to get a better reputation than the re-
putation of the menager of the hiagest pup-
pet show in India. Mr, Speaker, puppet 
shows are organised at Xmas time. But 
this is a puppet show that i. .oinl round 
the year in this country. one after another 
puppet Chief Ministers beinl installed in 
power. What has brought about a danger 
to the stability and unity of our country is 
the defection of elected representatives of 
the people from one party to anothec party. 
In the defection. that have occurred so far 
no principle hns been discernible. It ba. 
been a case of simple opportunism and lure 
of power during a period of leIS than one 
year. according to available reports. Ac-
cording to Prof. Kashyap, roughly a. many 
as 350 legislators have crossed the floor. 
several of them more than once. Thi. 
means that some 10 per cent of the total 
memhe"hip of State legislatures has been 
involved in the phenomenon of ftoor-cross-
ing. or one out of every 10 legislators has 
been guilty of this practice. 

Why did write this particular 
piece'! Shri Chavan was D'lrty to a resolu-
tion which was moved in tbis Hou!Ie bV a 
member of his party. Shri P. Venkatasub-
baiah. He welcomed it, he blessed it; he 
ridiculed defections and called f t r~ 

'aya Rams' and 'gara Rams'. But within 
a few days of this, he welcomed defec-
tions in Bihar and rewarded the defector;. 
You did it. 

SHRI Y. B. CHAVAN: I did not do il. 

SHRI NATH PAl: 
tbis? 

How dangerous is 

SHRI Y. B. CHAVAN: I think Ihe 
hon. Member while tryin. to disapprove of 
the Governor's action. is pultin, it on me. 

SHRI NATH PAl: The eon.tltution 
has been the victim of this fraud. What a 
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tragedy that Shri Chavan should allow him-
self to be a party to this deliberate, patent 
fraud on the Constitution of India.! How 
Ihe right of nominating a member of the 
Council has been abused by Mr. Nityanand 
Kanungo! 

SHRI S. M. BANERJEE (Kanpur): 
Kanungone. 

SHRI NATH PAl: ihis is what article 
171 of the Constitution says : 

"(5) The members to be nominated 
by the Governor under sub-clause (e) of 
clause (3) shall consist of persons having 
special knowledge or practical experience 
in respect of such mailers as the follow-
ing, namely-

Literature, science, art, co-operative 
movement and social service." 

A Governor has to nominate a man who 
comes under one of these categories. Now, 
by what stretch of the imagination, by what 
twisting of the Constitution, can we bring 
Mr. MandaI under one of theSe five cate-
gories stupulated in the Constitution? Co-
operation service. with whom? With the 
requirements of the ruling party. Is this 
co-operation? The only art which Mr. 
MandaI seems to be specialising in is the 
art of manoeuvring himself, with the con-
nivance of the Union Government, into 
power. 

I would like Mr. Chavan to quote either 
a political expert, a legal or constitutional 
authority or one single daily in this vast 
country, which could agree with him. 
Everybody was aghast at this process. An 
unknown man was nominated, to suit the 
requirements o( Mr. MandaI, to be Chief 
Minister for one day. The next day, he 
nominates Mr. MandaI to the Council, and 
the third day Mr. MandaI becomes the 
Chief Minister. Is this what we thought 
when we gave ourselves this democratic 
Constitution? Is this what the Preamble 
of the Constitution says? 

This was the process followed by Ayub 
Khan. In the morning he goes and tells 
the then Governor-General of Pakistan, 
"Dismiss Feroze Khan Noon, nominate 
me". He is nominated. In the evening he 
goes to him and says. "Now that I am no-
minated. I dismiss you, I become the 
President." 

These arc the shadows. If we 10 on 
playin)! with our Constitution in this way, 
unwittingly We are digging the grave of our 
Constitution for party political gain, tor 
temporary. peripheral gain of our own 
party. 

I have not much regard for those who 
play with the Constitution, but a great res-
ponsihility rests on Mr. Chawn. What a 
golden opportunity there is to fill in the 
lacuna, the gaps in our Constitution. Will 
he use this opportunity to meet the require-
ments of 'party politics. or shall we create 
new precedents to further extend the free-
dom and liberty of our Constitution? I 
do readily agree t;1at there are gaps in 
our Constitution, but this is the occasion in 
this transitional period when we are t i ~ 

an experiment with out Constitution to fill 
the gaps in a liberal manner in order to 
strength. not weaken our Constitution, not 
to discredit, slander ollr Constitution, which 
is what is happening. 

Here. I would like to recall with your 
pcnni"ion what the Congress Party &aid 
aboul the Governor behaving. The ques-
t ion how the Governor should behave had 
come lip earlier. This Question has been 
with liS for a long time. We had raised 
this question when we were fighting for 
freedom, when you were with us. when 
Mr. Chavan was with us in the Congress 
Parly. Not the Congre'S Party of today. 
How it has changed oul of recognition! 
This was " totally different party which 
ruiseu the question of the Governor's 
powers. Let Mr. Chaven ponder on what 
I have to say. Lord Linlithgow, the British 
Strap. the agent of the British power, had 
to give this explanation to Mahatma 
Gandhi; 

"There is no v ti~  of foundation for 
the assertion which I have seen advanced 
Ihat the Governor is entitled under this 
Act (The Government of India Act, the 
relevant clauses of which have been '·e· 
produced in our Constitution) to act at 
his pleasure, to intervene at random in 
the administration of Ihe provinces." 

At random, at pleasure. Mr. Chavan used 
the word "pleasure" when he was replying 
to the debate on the 16th November in a 
very strange manner. I was reminded of 
a story. When we were travelling to 
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Ellgland by the P&O ship, there as a ebann-
ing young lady on board the ship. On the 
ship, every day there used to be a ball in 
.the maio. dancing room of the ship. I was 
a student, a normal student, and a male 
student. We used to go there. and this was 
an unusually charming lady. She used to 
come and watch us. A young man, an-
.other person, it was not me, went to her 
and said, "May I bave tbe pleasure of danc-
ing wth you?" The lady, she was a hldy 
from Bombay, turned her bead this way. 
The young man went away. The next day 
again he went to her and said, "May I bave 
the pleasure of dancing with you?- She 
turned her head that way. He was a per-
sistent young man. The third day, he came 
to her and said: May I have the a r~ 

oC dancing with you? The girl got up and 
said: you may dance with me but I am 
not going to give you any pleasure. Mr. 
Olavan's conception of Governor's 'Plea-
sure' is something like that of the young 
lady's ... (/1IfeJ'ruptiolls.) When that issue 
came up, tbis is wbat the then working 
committee says: 

"The Working Committee bas also 
.come to the conclusion that the Governor 
of the Central Provinces bas shown by 
tbe ugly haste with wbich he has turned 
night into day and forced a crisis that 
ha·, overtaken the province, that he was 
eager to weaken and discredit the Con-
gress." 

Now replace the word 'Central Province' 
and ' put Bihar and just where the word 
'Congress' appe"drs, put the word 'The Con-
stitution of India'. This resolution of the 
Working Committee would then give us the 
trutb of what bappened in Bihar. This in-
.dictment of the Government is not bv Nath 
Pai but by the working Committee. What 
seems to be happening is this. I am now 
going to quote the resolution of the AICC. 
What has this happened? It bas bappened 
because of the mad obsession with power, 
totally inconsistent with the record of the 
pre-Independent Congress. There was a 
time when to be in politics meant to be in 
the Coogress. How far has the Congress 
strayed from that path? What was the pro-
.mise that was given to the people of Iodia ? 
It is this basic issue that we are concerned 
with today in my motion. The last AlCC, 
the people's AleC to which we belonged ... 

C.M. 0/ Bilrar (M.) 
(An Han. Ml!mber; No, no.). What no 

no ? ~  If;T .mr ~  I This Alec which 

passed a resolution on quit India and gave 
a clarion call to the people of India says: 

"Lastly. the AleC wishes to make it 
clear to all concerned that by embarking 
on a mass struggle". . . . .. to throw the 
British out. . . . .. "it has no intentioo of 
gaining power for the Conaresi. The 
power when it come. will belong to t;,c 
whole people of India." 

This was a solemn assurance given by the 
Congress. It was on this al8uranq that 
youngmen bad given up their universities 
and others had given up something much 
more precious. their very lives, to win inde-
pendence. It is a betrayal of this assurance 
that we see. Power will be taken in the 
name of the people. Now, it is the people 
alone who are forgotten; it is only power 
that is remembered. That is wby we ICC 
this betrayal of the Constitution. (llIterrup-
ti01l5.) Shall we go on playing this danger-
oUs ll"me? Shall we be rewarding those 
who are disloyal to the people? New 
cOllntries in Africa like Kenya and Malawi 
bave already passed laws that when a legis· 
lator betrays the trust and tbe mandate 
given to him by the people, be sball be 
required to resign his seat he shall do so 
before he cross over to the other side. Mr. 
Chavan told us that he welcomed tbis. 
While speaking on the resolution a ti ~ 

the amendment of Mr. Lima}'e. be solemnly 
declared his intention and you gave enough 
material for a committee to sit and discuss 
it. Am I right? 

Shri Y. B. CHAVAN: You are rigbt. 

SHRI NATH PAl: But what is your 
practice? How far is your practice in 
harmony with your promises, profeillions 
and declarations? I want to quote from a 
letter I have received from Bn eminent Con-
gressman, a little more eminent tban the 
hon. Member who bad been interrupting 
me-Sriprakasa. Mr. Sriprakasa writes to 
me. having followed the debates. I do not 
quote from the blessings whicb we have 
received from this veteran fighter for our 
freedom, because the Congressmen will not 
~ r  much enjoy it. But then, having com-
plimented. me and my colleagues upon wbat 
we are trying to do uphold the traditions 
of deDlocracy in this country. Shri Sri-
prakasa then says: "When I look at what 
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is happening around we, I sometimes won-
der if the SO years of my life I gave to bring 
freedom nearer have not been wasted." 
What a condemnation, what an indictment, 
from this veteran. from a man who gave 
the greater part of his life to make India 
free, to make India safe for democracy? 
At the end of his life, Shri Sriprakasa is 
saying, is this the pass we bave come to. 
I want Mr. Chavan to ponder coolly and to 
reply dispassionately to my submission. Let 
u. not go with temporary. petty. paltry 
!lains. Let us think that we are playing a 
dangerous game, and the only consideration 
with Mr. Chavan will be-(Inle"upti"n). 

SHRI SONAVANE (Pandbarpur): His 
party is also playing the game. 

SHRI NATH PAl: Anybody might have 
begun it. But it must be stopped. It does 
not matter who began it. We did not begin 
it. But it is not important who began it. 
It is important Who is continuing it. It is 
far more important-(lnterruption). It 
does not matter who started the fire. 

MR. SPEAKER: 
conclude. 

Order, order. Please 

SHRI NATH PAl: I am trying to con-
clude, and I will have the right of reply 
also. It is not important to find out who 
started the dangerous fire. In the first 
place, this dangerous fire was not started by 
us. The historical evidence is that these 
defections were started-he asked me about 
Pattom Thanll Pillai-(fll/errllptinn)-by 
Shri Pattom Thanu Pillai and Shri T. 
Prakasam; these good men were bribed by 
the Congress and the Constitution was 
betrayed. (lnterrup/ioll). Even more im-
portant is this. Before it is too late, let 
us try to extinguish this fire-(lntcrrup-
lion). 

SEVERAL HON. MEMBERS rosc-

SHRI NATH PAl: I want to conclude 
but I shall not be stampeded. (lnterrup-
lion). I am concluding. but not under this 
shouting. I shall not submit so easily to 
anybody else. except to you, Sir. Shri 
SODavane asked me-(ln/crrllplion). 

eft ~ 0  • ;;'r 0 f~ ft ( ~fa r  ) ar~~ 

~~  ...... (amlA) 

MR. SPEAKER: OTder, order. He 
would have conculded by now. Your name 
is thele. Mr. Tiwary. It;,/ given by the 
Congress Party. You have a chance to 
reply more effectively and calmly. I am 
31St' requesting Shri Sitaram Kesri not to 
interrupt. He is interrupting too many 
times. It serves no purpose. 

SHRI NATH PAl: I am concluding. 
No. it does not matter who started this. 
But the fires that are burning will not con-
s'ume this party or that party but the pre· 
cious freedom and liberty. And that is 
what we are all trying to rescue. 

In the end. may I try to tell them one 
thing" You asked me a question and I 
am trying to reply to it. Acharya Nareodra 
Dev-(Interrupt/on)-They have a right to 
interrupt me because I interrupted when 
they spoke. But let them also listen now. 
Acharya Narendra Dev set the noblest eX-
ample in this matter. 14 Congress Socialist 
member,' of the Constituent Assembly. 
headed by Acharya Narendra Dev. left the 
Congress and along with them. we resigned 
every seat and everyone rendered ~ i  resig-
nation. In the Assembly. and in the Con-
stituent Assembly. every Congress socialist 
resigned, It is by this kind of thing that 
one renders service. 

I want Mr. Chavan to approach t;,i, issue 
in a wider aspect. and to censure the 
Governor. Mr, Chavan appointed him. but 
his subsequent behaviour has confirmed our 
belief that Mr. Kanungo went there not to 
serve the Constitution but to serve the 
Congress  party, and tilerefore, Mr. Kanun-
go should be dismis'sed at the first oppor-
tunity. 

MR. SPEAKER: Motion moved: 

"That this House disapproves the manner 
and the procedure adopted by the 
Governor of Bihar in installing Shri 
B. p. MandaI as Chief Minister, as 
likely to brinlt the Constitution b con-
tempt and danger." 

! do not know whether Mr. Kanungo should 
be dismissed or not. but my difficulty is. 
I have to adjm' this debate and finish it 
in 2 hours. All the parties will have to 
be given a chance. Las'! time I was very 
sorry to hear that one party was forgotten 
and was not given a chance, I have to 
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give chance to 8 parties and to the Con· 
gress members also. It is very difficult to 
dng the bell. get up and say 'sit down'. 
The mover normally ought to have taken 
only 20 minutes. but we have now spent 
45 minutes already, even providing 10 
minutes for the point of order. which was 
raised. Therefore. I would request hon. 
membe" to be hrief. Mr. A. K. Sen. 

SHRI S. M. BANERJEE : ~ r  is going 
to be President's rule in Rihar also. hecause 
he is defending it now! 

SHRJ A. K. SEN (Ca1clllla·Nonh·West): 
Mr. Speaker, Sir, while I was listening to 

Mr. Nath Pai. I found that mo,' of us 
were taken in by the principles 01' political 
ethics with which he treated us. It was 
much more of a discourse on how we 
should behave in Parliament and outside 
than an indictment of Mr. Kammgo. against 
whom I appre;,ended this mol ion is mainly 
directed. We have nothing 10 quarrel about 
the condemnation that has come from Mr. 
Nath Pai 31lainst this practice of r r ~  

ing. We huve all .hared Ihis feeling of 
disgust. In fact. it started with Mr. Charan 
Singh. 

SHRl MADHU LIMA YE (Monghyr): 
It started much earlier. 

MR. SPFAKER: You can say that when 
you get your ~ a  

SHRI RAL RAJ MADHOK (South 
Delhi) : We e'peeted al Ica'i a man like 
Mr. Sen 10 !..now lhe fach. 

SHRI I'ILOO MODY «(;udhra): He i, 

a legal man. He is entitled to mislead. 

SHRI A. ". SEN: It .'!urted with Mr. 
Charan Singh becoming the Chief Minister. 
I am not aware of any otber 1I00r-crosser 
who became a Chief Minister hy floor·cros· 

sing. 

~ aif~  ~ .m-r (m) 
~  ~ ~rft rr I 

SHRI A. K. SEN: He never crossed the 
1I00r. So far as my knowledge of history 
goe., the first man to become Cbiei' Minister 
was Mr. Charan Singh and ~  followed 
him. But when Mr. Natb Pal .:aid it did 

eM, of Bihar (M.) 

not matter who started, it, I agree with him. 
II does not malter who storts it, but it does 

matter wbo continues it. Mr. Nath Pai 
would be very staggered to hear that only 
the other doy in West Bengal, when a few 
!lour·crossers left' the Congress, many im-
portant members of the opposition sent a 

letter to the Governor t;,at they were pre· 
pared to '\Ippurt Mr. Shankar Banerjee and 
Mr. Ashu Ghosh. or in other words, if this 
gentleman who had about 17 men behind 
him was appointed Chief Minister, he would 
he hlcssl:d by the leaders of the opposition, 
who arc so vociferous in their condomna .. 
lion against floor.crossing. I am sure Mr. 
Nath I'ai b' nol one of them. What I am' 
'a) i ~ is. when this game was started in 
li I' with M r Charan Singh being rewarded' 
with the office of Chief Minister, people 
shillid remember lilat this is a game in 

which both can play. And, this ia what 
happened. For this. Mr. Kanungo is not 
tn he hlamed. Mr. Mandai was elecled 10 
Ihe House. if I remember aright, as a memo 
bel' of Ih,-Socialist Party. I think he carried' 
nn a learing campaign with S;lri Mahamaya 
Prasad Sinha in Bihar particularly represenl· 
in!! Ihe hack ward classes of Bihar-I do 
IIOt regard anybody backward; We are all 
~  w.lrd in one sense, the way we behave 
here and outside .hows we are all political· 
I)' bac,wanl al leasl-.. shoulder to shoulder 
wilh him. He was then hailed at Shri 
II"mayun "ahir wa, hailed the other day 
j 11 H\.!ngal ~ r r he went with Shri 

.".i'" M II i-.c rjee to address meetings. Today 
hl' i, condemned necause he has nol sup· 
ported Ihose who have been his comrades 
111 the In,t elections. In the same way, Shri 
~ a  a~ earned a bad name because 
Iho", who expected him to playa different 
roIL-have found that he has not. 

What happened in Hi;,ar '! Let us forget 
about th«c floor ero"ings and tbe partici· 
panl, in Ihi, wonderful game on the chess 
hoard of floor cro,","ing. 

SHRI JYOTlRMOY BASU (Diamond' 
II arhour) : Shri Sen i, an advocate for un· 
defended ca"ie,.:'. 

SHRI A. K. SEN: When I defend an 
undefended ca.e I have a right to defend. 
Unfortunately. many people choose me to 
defend their undefended cases. I do not 
think Shri Ra.u has ever chosen anyone. 
Hut that doe, not matter. Tole merit of Ihe' 

case is what matters. 
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'#hat happened in Bihar 7 Leaving alone 

the wonderful picture ot floor-crossen being 
hailed now and thrown and jettisoned the 

next moment, in Bihar the crisis was deepen-
ed because of the deepsea ted quarrels wbich 
started the moment a wonderful group of 
14 or 15 odd assortments had come ter 
gether. Every day we found that some 

party was opposing the Chief Minister's 

some programme or another. Every day 

we heard that the Chief Minister was either 
tendering his resignation or threatening to 
do so. This went on much to the di'gust 
of the people of Bihar who had fought so 

valiantly in the very movement. to which 
noble references have been made by Shri 
Nath Pai. The very seat of the 1942 move-
ment. 
By a wonderful and remarkable game of 

political chicanery. 14 or 15 Ilroups got 
together, never gave a common programme. 
never talked together and they tore them· 
... Ives completely asunder. As a result of 

that what happened was that they lost 
their majority. When they lost their major· 
ity the Opposition called .... 

SHRI NATH PAl: Come to article 171. 

SHRI A. K. SEN: You haVe not come 
to ;t. 

SHRJ NATH PAl: I did, r quoted it. 

SHRI A. K. SEN: I will come to it 
in my own time, not at your bidding. 

Now, Sir, when they lost their majority 

the Congress said, please call the legisla-
lure. !>;ow democracy has taken a wonder-
ful shape where the legislature is not the 
forum where these political questions arc 
to be determined, they are to be deter-
mined outside the legislatures. We have 
hee.n a wonderful example of it in Bengal. 
We saw it in 9ihar. I have !;real respect 
for Shri Mahamaya Prasad Sinha. He is 

an old-time Congressman. BlIt as it is. 
his comrades prevailed upon him in refus-
ing to call the Assembly. He said, not 
now. I shall call it when I choose. The 
Governor Shri Kanungo accepted his advice. 
Though it was patent that he had no longer 
"ny majority. yet M r. Kanungo accepted his 
advice. Is he to he arranged for that, 
pillorieU for that'! I remember every paper 
.:arcicd congratulatory a ~ from lea-

ders on this side saying, look at Kanungo 
,md look at Dharma Vira, what a difference, 

what a contrast. ... 

SHRI S. M. BANERJEE: That was 
about Shri Ayyangar and not Shri Kanungo. 
Read the papers correctly. 

SHRI A. K. SEN: I would request Shri 
Banerjee 10 keep quiet. He talks 100 much 
The,. W:lO talk too much ought to know 
that they ;arry no weight. Shri Kanungo 

waited till the last  day. The Assembly met. 
We all know what happened during the 

debate on the Governor's Address. The 
Governor gave an Address on the advice 

of a Ministry which no longer had th" 
majority, and the next day or the day after 
lna;-I do not remember lhe date so clear-

Iy. I confess it-on a motion of no-conr;· 
dence the Ministry lost its majority and 
then it resigned. Then the Governor's duty 
is to find who i.. the r~  who can com-
mand a majority and one of the membcl" 
01 Shri Mandai's Party. the Soshit Dal Part\' 
was taken as the person who commanded 
the majority. He came. Then, on r:,i, 
Chief Minister's advice. again. the Governor 

accepled his resignation and called UpOIl 

a person to form the Ministry who until 
today commands a majority. It is true 
that he commands a majority with the 
,1Ipport of the Assembly. But. according 
!o Shri Nath Pai.-Ihope it is not his own 
version--<iemocracy means only ~ rt of 

the majority if the majority consists of 
the opposition. But iC the majority con-

sists of Congress memhc", then it is not 
a majority, 

16.57 IIRS. 

IMR. DEPUTy-SPt'AKrR ill the Chair] 

I remember t;1at Shri Nath Pai referred 

to an ex-Chief Justice of the r ~ 

Court. I am second to none in the resPcc: 
for the judiciary. When I was on the TreJ· 
:mry Benches people have secn how much 
devoted I was to our judiciary. because I 
am an unrepentant heliever in the supre-
macy of the law, that so long as our judi· 
ciat)' remains inuependent and fearless the 
rights of the people are guaranteed. Now. 
whon the judiciary, the Supreme Court, re-
turned a verdict that We could not &mend 
the Constitution to ahridge or take away 

the fundamental rights, was the same devo-
tion forthcoming from those who swear lIy 
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the decisions of the Supreme Court? Then 
we were told that the Supreme Court judg-

ment was unfair. Now, when the Calcutta 
High Court gave it~ judgment on tne right 

of the Speaker to condemn the formation 
of a Government, those who said "go te 
the court" take the verdict of the High 

Court" .... 

AN HON. MEMBER: Supreme Court. 

SHRI A. K. SEN: The Supreme Court 
will come later. We arc waiting for that 
uay. I hope it will come and I hope he 
will accept it.... (interrupti OilS). Wher. 
Ihe juugmcnt of Ihe Calcutta High Court 
came. our wonderful devotion to t;le judi-
ciary is so lITeat that Ihe High Court judg-
ment was characlerised as cross judgment. 
I have read wonderful criticism of the judg-

ment of t ~ Calculla High Court. 

SHRI S. M. BANERJEE: It is irrele-

vant 

SHRI A. K. SFN : Until it is scI aside 
by the Supreme COUrI. Ihat judgment 
slands. Yet. (he judgmenl of Ihe Calcutta 
High Court is criliciseu and those who 
criticise it art' applauded, 

I am lold that Shri Gajendragadkar has 
given some opinion Silri Nath Pai refer-
red to Rajaslhan. I refer to Bengal, which 
is a next door 10 Bihar. He went to 
Rajaslhan 10 quole the ex-Chief Justice. 
Now, whal happens is that the ~ are 
quoted when it suits somebody to quote 
Ihem, but when their verdict is against a 
particular party or purpose, they are con-
uemand. Therefore. it i. no use quoting 
an ex-Chief Jmtice as if he is tne last 
word. I do not know and I am not con-
cerned with what he has said. J have the 
!!reates' respect for him as a Chief Justice 
and 35 a democrat. 

SHRr S. M. BANERJEE: 'The words 
of an ex.chief Justice have more value 

thun that of an ex-Minister. 

SHRJ A. K. SEN: I know it has more 
value tilan the opinion of the members of 
10e opp""ition also. I do not nln down 
anyone. It is not my habit. Shri Baner-
jee', opinion is a. valuable as mine. If 

be can convince the people. It wiD be 
accepted. That i. the democratic proc.a 

to wbieh we III owe IIleldeace. 

C.M. of Bihar (M.) 

17.00 lhs. 

Shri Nath Pai ~ a  that Shri Gajendra" 
gadkar's opinion a~ not been accepted. 
I do not know on what he has IivCD aD 
opinion and how that secret has travelled 
to tne archives of Shri Nath Pai. We have 
not been favoured with that. 

But whatever it is. we are concerned 
in this caSe wilh Shri Kanungo and not with 
the rights and wrongs of some other 
Governor who is not before us now. What 

has Shri Kanungo done? When Shri Natb 
Pai was giving i~ long address of 45 
minutes I was waiting every minute to 
hear somet;ling about Shri Kanungo 
h3ving done something wrong. He only 
indulged in flourishing phrases of his 
heing a puppet heing run by Shri Chavan 
from here. If assertion proved the case. 
Shri Nath Pai has proved his case. 

SHRI NATH PAl: I Object. I call 
Shri Chuvan as Shri Chavan and not a~ 

Shri Chavan. 

SHRI A. K. SEN: Whatever it is. Shri 
eha van remains Shri Chavan. If I have 
not pronounced a Maharashtrian name 
properly, I expect Shri Nath Pai to pro· 
nounce a Bengali name better than J. 

SHRI NATH PAl: You are anglicizing 
it. 

SHRI A. K. SEN: Shri Chavan remaim> 
Shri Chavan 10 me, as I said, whatever 
folly I might commit in pronouncing his 
name. It may not be as Maharashtrian 
as Nath Pai's or his Konkani by the way. 
We are told that I lost tile case wben I 
argued that Konkani was a dialect of 
Maharu.'htrian. 

SHRJ NATH PAl: I now know why 
you lost it, just as you arc 1000ing the C8!C 
of Bihar. 

SHRI A. K. SEN: But I ~ a  not 10ie 
tbis case because tile judges are much 
better. 

SHRI PILOO MODY: That Is only 
because the jury i~ fixed. 

SHRr A. K. SEN: That is right. We 
believe in a jury. 

SHR[ NAllI PAl: A fixed jury! 

SHRI A. K. SEN: No. an elected jury. 

As I Rid, not 0IIe word hu been 
said apiast hi. iudaemetlt. Flu it been 
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said that he did not choose a man who 
command the majority? Has it been said 
that he did not accept the resignation of 
the ministry whicil had really suffered a 
defeat on the floor of the Assembly? What 
a~ he done excepting a long discourSe in 
which Shri Nath Pai has merely asserted 
that Shri Chavan has decided everything 
for him? 

SHRI HEM BARUA (Mangaldai): 
You are wrong in one sense .... 

SHRI A. K. SEN: I am alway. wrong 
to Silri Barua and Shri ~ th Pai. but that 

<loes not really matter. What I am con-
cerned with is what the facts arc. 

SHRI HEM BARUA: Shri Nath Pai 

said that he has 17 men with him. 

SHRI NATH PAl: 17 defectors and 33 
i i t r~  

SHRI A. K. SEN: The debate is on this 
'subject :-

"That this House disapproves the man· 
ner and the procedure adopted by tile 
Governor of Bihar in installing Shri 
B. P. MandaI as Chief Minister". 

Nothing has been said about it. We have 
told about the defection. We have been 
told Shri Chavan playing the part of a 
puppet-player. We have been told about 
Rajasthan and about everything else. 

SHRI NATH PAl: ~  about Punjab. 

SHRI A. K. SEN: But nothing has been 
said about this gentleman. He is an 
1I0nourable man. 

SHRI MADHU LIMA YE: Brutus also 
was an honourable man! 

SHRI A. K. SEN: He has acted like a 
·democrat. He has gone by the verdict 
·of the Assembly. He waited until the 
resignation of the Leader of the House 
who was the Chief Minister. He called 
·upon the man who commanded the majo-
rity and who still commanM the majority 
10 form the Government. The moment he 
loses the majority. he certainly will go. 
'Where has he committed a lapse from the 
-duties entrusted to him under the Consti-
tution ? 

SHill S. M. BANERJEE: Right from 
:the beainaina. 

SHRI A. K. SEN: Shri Nath Pai has 
quoted the wrong oath of the Governor. 
It is not the same oath; it is substantially 
the 'arne. The oath is set out in article 
159 and it is t i~ that he solemnly affirm, 
that he will faithfully execule the office 
of Governor and will to the best of hi, 
ability preser\'e. protect and defend the 
Constitution and the law and that he will 
devote himself to the service and well. 
being of the people. I am glad that this 
oath has been brought in because many 
times many people forget this oath. It is 
a great tiling which unites all parties to-
gether in our common allegiance to com. 
mon principles of democratic Ilovernmenl. 
What is he to do to sec that the Con. 
stitution functions? How does it function '! 
Under our Constitution. it is by the elected 
legislators Who by their majority complexion 
determine the character of the Govern. 
men! and the Governor i~ there h, 
~  if there is a majority possible 

and if that majority is possihle. who 
is the leader to be chosen, and if 
the majority slips away from t,'e hand 
of the original person chosen. then he will 
be relieved of that duty. because in law 
the executive function vests in him. He 
has done exactly what the Constitution en. 
joins upon him to see that the majority 
party reflect their views through their 
leader as chosen to head the Government 
so that the Government is formed by that 
person who leads a majority. That i~ the 
essence of our Constitution. not what the 
complexion of the majority is. To my 
learned friends here. the majority is only 
a majority w;,en it consists of 14 odd 
assortments minus the ~  Even 
with the inclusion of Jana 5angb and the 
Left Communists. it is still a majority. 
But if the majority is composed of the 
Congress and somebody else. then that 
majority i~ not a majority under the Con. 
stitution! Something more has to be 
said to proVe that! That is my submission. 

MR. DEPUTY SPEAKER: Shri K. M. 
Koushik: just 7 to 8 minutes. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): No, Sir. r.,at is not possible. 
He has taken 20 minutes. You may ex-
tend the time. 

MR. DEPUTY SPEAKER: He has 
taken the party', ·time. We hav. :fixed 2 
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:bours. We cannot go on indefinitely. 
1bc Speaker has already said that. 

SHRI K. M. KOUSHIK (Chanda) : Mr. 
Deputy-Speaker, Sir, I have heard with in-
torest the opening arguments of Mr. Nath 
Pai and the reply given by Mr. A. K. Sen. 
In fact, they have not really gone into the 
foot causo;s of the whole affair. 

As we have been seeing today, there is 
a craze for power and a ra;:e to grab it. 
lt is this that is, as a matter of fact, res. 
ponsible for undermining our democracy 
and the consequent political instability in 
the country. Unless there is political stabi-
lity in the country, there cannot be IIny 
economic development also. Therefore, it 
is a ser ious matter for everyone of us to 
think in regard to some methods by which 
we should be able to put an end to this 
sort of a political instability. Otherwise, 
our democracy will be a mockery and our 
mollo, namely. Sala),ameva Jayale, will 
have to be converted into one of "Every· 
thing for myself and spoils to me also." 
This will be the mollo the moment we re-
sort to those thin£". 

Mr. Nath Pai reminded Mr. Chavan of 
the debate on the Rth December with regard 
to defections. Mr. Chavan had very can· 
didly admilled Ihat this is an unhealthy prac· 
tice and that we have to lay down more 
healthy conventions and he gave II recipe. 
namely. there must be an understandin£ 
among the political parties with regard to 
these defections. That was the recipe he 
gave. But I am so sorry, without much 
lapse of time, he himself forgot what 
recipe he gave us and he has been instru· 
mental or partly responsible for the Rihar 
Ministry coming up in this manner hy 
back-door meaos. 

I would say that the Ribar model i< only 
after West Bengal and Punjab. The mani· 
pulations that have heen going on will 
clearly show that this is seduction, pure "nd 
simple, in every case. As We all know. 
seduction is a powerful weapon. Let inC 
recall the great Rishi Vishwamitra who was 
seduced by Menaka. So, this craze for 

C.M. of Bihar (M.) 

responsible for i ~ this and who are crazy 
{or power will have to be condemned. In 
fact, the Congress Party has been responsi-
ble for the whole thing. It is they who 
deserve to be condemned in this regard. That 
is whal I am going to impress 00 them. 

The art of seduction is not new to the 
Congre;s Party. This game was started io 
an aristocratic way by Pandit lawaharlal 
Nehru when he placated Shri Prakasam and 
Shri Pallam Thanu Pillai. In fact, he did 
not do it for the purpose of forminll the 
Government; he was not short of any num-
her. but he wanted to snap the Opposition 
and Ihat Was precisely the rcason why he 
placated these persons who were very power. 
ful leaders in the Opposition. That was an 
ari,olUcralic game which he played, it wa' 
a lirst class game, and J have nothioll to 
"'Y ahOlll it. Now the present Conllreas-
mcn cannot play that lirst class game, the 
game that was played by Pandit lawaharlal 
Nehru; Ihey arc adepts only in playiog third 
class ):amc and it is this third class lame 
th"l 11<1, been responsible for this evil which 
everyhody now admits as an evil. This is 
the evil which wc have to combat, and it 
should he our effort 10 sce how this can 
he dont.', 

Now. who is responsible for this evil? I 
"ani to fix the responsibility now. What 
is the calise '.' The Congress·men have, for 
.. reriod of nearly two decades enjoyed 
power and pelf. They have become mao. 

~t r  ~ a tiger kills a man lind enjoys 
nl.' I>lood. 1\ " said tnal he would not, In 
IULUrc. prey on animals bUI will only prey 
on humanhcings. So, the Congressmen. 
aller h"ving enjoyed power for 20 years, 
cannot a!for<1 to sit without power and it i. 
Ihis which has heen responsible for all these 
vi ~  These power-crazy Conaressmen are 
r ~ i  for aU the political instability in 
IhlS country and r condemn them for this 
allitudc. The Congress Organisation is not 
doW':: anything to sec that this tendency is 
kept under check and this is ~r at  res-
ponsible (or aU Ihe inslability, for mal-ad. 
ministration lind for all the changea ill the 
i i tri ~  

power or being crazy for power, and the Now. I would say, as I have already .aid, 
attempt to grab it, are the things in the that thIS power Is something wonderful. The 
nature of Menaka. Therefore, we must cur" Congress people, having enjoyed power fill 
it aDd if anybody ia found doing it, he will such a long time and beiDa now out of it 
have 10 be blamed for that. Instead of., after the last General Elcctiona ill lII8IIy 
. ~  &be Governor, the persons who lilt: '." • of the States, have got an itchina palm and 
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it is this itching palm that is responsible for 
all these manipulations that have been going 
011 in West Bengal-of course, now the West 
Bengal story is complete-in Bihar. in U.P. 
Hnd in Punjab. When you play a good 
game, I can understand the game being 
played in a good manner. Gandhiji bas 
said that tbe result will not justify the 
means; the means must be good and the 
ends also must be good. This is tbe prin-
ciple which Gandhiji has laid down for the 
people to follow. But the Congressmen 
arc concerned only with tbe result, what-
ever the means might be, fair or unfair. It 
they arc happy with the result, they do not 
l>other about the means; according to them, 
only the result must be good. This is the 
way in which they have been approaching 
the whole problem. 

What did they do in West Bengal:' Dr. 
P. C. Ghosh came out with 15 or 16 per-
,ons and these people gave him an assurance 
that they would support him. They did not 
have the courage to come forward to form 
the Ministry taking those 16 or 17 defecton 
from Dr. Ghosh. and they wanted Dr. 
Ghosh himself to form the Ministry. This 
WIIS the position. After Dr. Ghosh formed 
(he Ministry, they completely let him down; 
half the Congress supported him and halt 
did not support him. This is the discipline 
of the Party! It is this that has been res-
ponsible for all the things that are going 
on. This is how ollr democracy functions I 

'Then the same position was there witb 
regard to Punjab. The same thing took 
place witb regard to the Gill Ministry. The 
,·.une thing took place in Bihar also. They 
have the same modus operandi. They do 
not want to join the Cabinet beeause then 
they would become responsible. So. they 
put these handful of defectors in cbarge of 
the Ministry. Tbey give the greatest re-
ward for the man who bas taken the lead 
in getting defector and he is immediately re-
warded with Chief Ministersbip and the 
otber defectors are made Cabinet Ministers. 
This is their modus ope1'afldi. This is wbat 
the Congress doe.. They put the defectors 
in power but tbey do not join the Cabinet. 
But then they tell the Minister that they 
will have to do such and such a thing, otbec-
i~  they would withdraw their support. 
What they canDOt do ordinarly. they bave, 
now, a way of aetting them done by bKk-

eM. of Bihar (M_) 

door means. This is what the Conaress 
has been doing and this is how the Con-
gress has been creating a bell for them-
selves, for others and for the whole country. 

MR. DEPUTY -SPEAKER: Now, the 
hon. Member must try to conclude. 

SHRI K. M. KOUSHIK: May I have 
five more minutes? 

MR. DEPUTY-SPEAKER: We must 
abide by the time-limit. I must place before 
the HOllse my difficulty. The time allotted 
for this !notion is two hours. The Mover 
has taken 45 minutes. J have to accom-
modate several other Members.  and, tbere-
fore. I have to curtail the time for every 
Member. The hon. Member has to finish 
in the time allotted for him. 

SHRI K. M. KOUSHIK: r am sur-
prised that people holding high position. 
in the Congress organisation and on the 
Treasury Benches sermonise from the pul-
pit and say that there must not be casteism 
and there must not be any defections. 
But I would ask (hem to search their own 
harts and see for themselves what an 
amount of casteism prevails starting from 
the Congress President himsel f. and what 
an amount of defections they have been 
responsible for. 

I am sur:>rised that the Congress Pre.,i-
dent now says that he welcomes defection. 
but it would be an one-way traffic only in 
favour of the Congress and not the other 
way round. This is what Shri Nijalin· 
gappa has openly declared at tho Hydera' 
bad Congress session; he has s'aid that 

there may be defections but let those de· 
fectors who have defected from the Con-
~r  again defect and come back and be 
would receive them with open arms. If 
this is the discipline in the ruling party, 
whicb is the major party and which bas 
a lot of heritage behind it, if this is the 
discipline wbicb the Congress Party instil. 
in the minds of its members. then woe 
be unto the whole country. 

I had a lot of things to say but since 
my time is up, I would conclude by say-
ing that unless the Congress Party a~ 

down principles and healthy ConveDtlotlS 
not only for the benefit of the CoDJII'CIIIIl 
but fur othel'll also, thinp will Dot im-
prove. If they continuo to take to the 
these ways whicb they have beeD adopt-
inK lOday, then thin.. will DOt improye 
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but on the other hand they will bI!c:ome 
wone and QUr democracy will ~  a 
mockery. . 
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<tiT f'fliTur rn I 
MR. DEPUTY-SPEAKER: Shri K. N. 

Tiwary: Seven minutes only. 

THE MINISTER OF HOME AFFAIRS: 
(SHRI Y. B. CHAVAN): As this is • 
1wo-ilOur debate. I would like to intervene 
at this stage. 

SHRI S. M. BANERJEE: When YOll 

have called a member. how can he inter-

vene? 

MR. DEPUTY-SPEAKER: He is per-
fectly witbin his rigbts. He is intervening. 

C.M,!JI Billar (M.) 

SHRI NA1H PAl: Mr. Cbavall was hi 
his rights to make a submissiGn that be-
cause of his prior commitment, he woul4 
like to go, thouah I do not think be is 
very respectful to us, but the rules of ,pro-
cedure are very clear that once an hon. 
member is called by name and he is in 
possession of the House, you cannot change 
the order except with the permission of the 
HOllse. 

SHRI Y. B. CHAVAN: When he is 
withdrawing? 

MR. DEPUTY-SPEAKER: ) entirely 
agree. blll he is himself voluntarily with-
urawing. 

SHRI NATH PAT: Mr. Tiwary is 
browbeaten by the Home Minister. 

MR. DEPUTY-SPEAKER: He volun-
tarily withdrew and therefore. J have cal-
led the Home Minister because of his com-
mitments. 

SHRI S. M. BANERJEE: J take it that 
Mr. Tiwary will not speak at all. 

SHRI K. N. TIWARY: No, DO. 

SHRI S. M. BANERJEE: There are 
several instances when a Member who does 
not avail of his chance when called loses 
it; he cannot have a claim to speak till 
eternity. 

MR. DEPUTY-SPEAKER: You bave 
also appealed from tbis side tbat when you 
were called. you were not here and so you 
must be given a chance. 

SHRI S. M. BANERJEE: He is very 
much here. , .. (Interruptions.) 

SHRI Y. B. CHAVAN: From what 
Mr. Nath Pai has said. this discussion ap-
pears to be rather an extension of the dc-
hate on the motion which was debated by 
Parliament once before. It has now be-
come the fasbion to say that whenever they 
feci that something unconstitutional accoru-
ing to them had been done in. some State 
somebody is trying to pull wires from here. 
He has built his entire case on this fictitious 
assumption that evcrything that every 
Governor does in every State is beinp; direc-
ted from here and according to bim tbe 
uevil here is me. He gives me that credit 
and T should perhaps enjoy it. But he is 
an intellillent person and knows that it is 
not true but still he believes in repeatin, it. 
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SHRI NATH PAl: Constitutionally you 
are responsible. 

SHRI Y. B. CHAVAN: For what? 
For what the Governor does? You have 
never understood tbe Constitution ud you 
will never understand it. Whatever tbe 
Governor in a State does, be does as the 
cunstitutional head of tbe State for which 
he is not r ~ i  to the Home Minister. 

AN HON. MEMBER: Two of your 
coabinet colleagues were sitting by the side 
of the Governor and advising him on these 
days. 

SHRI NATH PAl: I bad warned you 
about his conception of 'pleasure' there he 
is at it again. 

SHRI Y. B. CHAVAN: r am coming 
to 'pleasure' also; your dancing llirl's plea-
sure. It is no use telling us funny stories. 
You cannot compare a dancing girl's plea· 
oure witb tbe  constitutional pleasure of a 
Governor ... ~ r ti )  I know wbat 
we are doing and what we are not doing. 
I am not angry; when I am interrupted I 
sbould give a reply to that. 

SHRI NATH PAl: There is a tremen-
dous difference between a girl dancing and 
a dancing girl. I never told you tbe story 
of a dancing girl. .. (lnterruptiolls). 

SHRI Y. B. CHA VAN: The basic pre· 
sumption on which the wbole case is built 
i. that the Governor is beirtg directed from 
the Centre to do whatever be did. But we 
must get to some simple facts. The fact is 
that Mr. Mandai who bGionged to ODe ot 
the parties sitting opposite was elected to 
this bon. House. Mr. Nath Pai angrily 
looked at us and said that he disobeyed the 
mandate of this House and of the people. 
I ask him: Did he do so at the behest of 
the Conuess? It was the United Front 
Government that made him a Minister there 
and asked him to disobey the mandate of 
the people. Now people make mistakes and 
they arc 'to be corrected. Let us try to 
find ways of correcting tbe mistakes. Peo-
ple arc apt to make even constitutional 
mistakes or mistakes of propriety. Certain-
ly ~ shall have to find out how we can 
,'orrcct them. The man remained a minis. 
ter for five months and twenty days. 

AN HON. MEMBER: Five months 
and 29 days. 

SHRI Y. B. CHAVAN: Then he was 
asked to resign. He very cleverly and in· 
telligently resigned and then he decided to 
part company with lli!l friends or so-c:alled 
friends. The prodigal son returned to 
his home! He came back to his friends 
again. (lnterrllption). Now, what bas 
happened? In tbe meanwhile, the con-
troversy arose, and the controversy was 
going on in Bihar politics itself, wbether 
the same man can become a member of 
the Government if he is elected leader ar 
the party. It is a well·known controversy. 
whetber a man, wbo has been a Minister in 
the Council of Ministers for more than five 
months and so many days, can. after a cer-

tain break of time, become again a Minis-
ter or Chief Minister if be is elected leader 
of the party,-

SHRI NATH PAl: He cannot become. 

SHRI Y. B. CHAVAN: -and tbe ans-
wer WdS be cannot. I would like to tell 
hOIl. r~ that this position was tnken 
by Governor Kanungo himself. I mean the 
man wanted to be absolutely constitutional 
about it. Untermptioll). 

f ~~ ~ ~ ~ f ~ 

''IT I ~ 'liT ~ lIil1.'I111 ;f 'liT I 

SHRI Y. B. CHAVAN: Wbatever the 
position was taken before was confirmed 
and confirmed with strength by Governor 
Kanungo. Here. we are considering the 
conduct of the Governor. If he had any 
intention. as the hon. Member was trying 
to attribute to him. he could have certainly. 
at the very beginning. thwarted the action 

taken by Mr. Ayyangar. 

o,f\' ~ ~ : if~ ~  mm 

SHRI Y. B. CHAVAN: He took an 
ahsolutely constitutional view in this mat· 
ter. and told them this cannot be done. So 
hcre is the bo, .. fides of the man: that bc 
wanted to stand completely by the spirit 
of the Constitution; not merely by the letter 
of the Constitution but the spirit of tbe 
Constitution. 
Here is a political arrangement for wbich 

I am not responsible; and they are not res· 
~i  the arrangement took place there. 

Relieve me when I say that J hate this de-
fection. But what can one do as long as 
we do not create certain statutory sanction 
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a ai ~t it or make political arrangement by 
means of agreements and convention!! of 
political parties? If you blame me merely 
because 1 am the Home Minister here, it is 
very unfair. Last time when we discussed 
the resolution of Shri Venkatasubbaiah 
here, I said that 1 hate these defections. 
But how can) tell the Congress party only 
that "you stop the defections", because, 'IS 
long as the defections are practised by 
other political parties, how can I ask one 
political party. "You cannot do it 1" (In-
1c'rrllptiun ). 

SHRI NATH PAl: You rewarded him 
by making him Chief Minister. 

SHRI Y. B. CHAVAN: Who rcwurd· 
cd him? I did not reward him. Let me 
make the position clear that not only per-
sonally but as a person who has certain 
faith in democracy, I am completelv un· 
happy that a nominated person is allowed 
to be Chief Minister. It is not a very 
happy position. But what can I do? 
There is no provision in the Constitution 
that a person cannot-

o.ft '"! f~  3fI'1 ~ iii;iT t, 
q'fifiIT 'fiRT if. lIm-~ I 

SHRI Y. B. CHAVAN: I cannot help 
it. There are certain lacunae in the Con-
,titlltion; that is my experience. After the 
last general election, we ;1ave had such new 
experiences in ollr political life that we 
certainly will have to think in terms of rc-
movio$ some of these lacunae and defects 
in the constitutional position. Personally I 
feel that it must be made a very specific 
provision-and as far as I am concerned, 
) am willing to slIpport it-that an elected 
member of the Legislative Assembly only 
,hould become the Chief Minister. I have 
no doubt about it. But what is the use of 
saying this, because this is a pious wish as 
long as the Constitution allows such a thillg 
to be done? And unfortllnately, there arc 
precedents--

AN HON. MEMBER: Rajaji. 

SHRI Y. B. CHAVAN: If I mention 
names--

MR. DEPUlY-SPEAKER: It is a 
well-known precedent. 

SHRI Y. B. CHAVAN: There are 
som. precedents, unfortunately. 

C.M. of Bihar (M.) 

AN HON. MEMBER: Your party 
nominated Rajaji. (Interruption). 

SHRI Y. B. CHAVAN: Rajaji. "When 
he was a Congressman," you will say that. 
That is why, when I say that you were all 
C r ~  once, again you will get angry 
Abollt it. Unfortunately there are prece-
dents about it. How can ) say that it was 
/I good precedent because Rajaji was going 
to be the Chief Minister and how can ) 
say that it is bad because a poor man of 
(he Soshit Dal will become the Chief 
Minister? How can 1 do that 1 

>.1T ~f f~ : _);iff wmf ~ I 
SHRI Y. B. CHAVAN: Let us, there-
fore, sit together, if at all you want to cor-
feet mistakes. You said let us try to cor-
rect the mistakes. I am all game for it. 

SHRI KANWAR LAL GUPTA: Are 
\'OU prepared to take the initiative? 

SHRI Y. B. CHAVAN: Let us meet in 
this committee on defections and let us 
make some recommendations. I am for it. 
Personally I am unhappy, bllt what can the 
poor Governor do, when a person who was 
Chief Minister makes a recommendation to 
(he Governor that such and such a person, 
who is well qualified under the rule of social 
"crvice, may be nominated? I differ from 
Mr. Nath Pai there. Mr. Mandai is as 
good a social servant as Mr. Nath Pai and 
he was certainly entitled in his own right 
to he nominated. I know that Mr. Nath 
I'ai would never like to be nominated ... 

SHRI NATH PAl: I am glad you re-
cognise it. 

SHRI Y. B. CHAVAN: But hypothe· 
tically speaking, supposing he is not elected 
"nd the Government wants to nominate 
him. He might raise political objections to 
it. but at least he would not raise any con· 
stitutional objection to it that he is not 
qualified to be nominated as a social ser-
vant. As I said, Mr. Mandai is a good 
social servant and he was very well quali-
fied under the Constitution to be a nominat-
ed member. Mr. Nath Pai read an article 
that some unknown person was made Chief 
Minister. How can you say that only a 
known person should be made Chief Minis-
ter ? If he is elected as leader of the 
party. whether he is known or unknown, he 
can be made Chief Minister. Sceinl the 
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tshri Y. B. Chavatll 
way in wbich be advised the Governor to 
8Q..ooiDt somebody as a nominated member. 
what is the duty of the Governor under the 

Constitution '! 

SRRI S. M. BANERJEE: At least this 
GovernOr has not read the Constitution. 

SHRI Y. B. CHAVAN : Here is a certain 
attitude taken by some members. Whenever 
a Governor does sometbing which is not 
politically convenient to them, they consider 
it unconstitutional. Even in defections, I 
saw some interesting definition-progressive 
defections and retrograde defections! 1 do 
not want to take that attitude. 

In tbis matter, I am very clear in my 
mind that no instructions directly or indirect· 
Iy were even dreamt of, leave aside their 
being given. The Governor has acted per· 
ractly con!ltitutionally in every step he took. 
He was very objective and impartial. When 
he receives advice from the Chief Minister 
to appoint a certain person who is qualified 
to be nominated, wben he appoints tbat man 
as a member of the council, if tbat man is 
elected as leader of the party there, the 
Governor cannot help it. Whether this man 
should have allowed that man to be nomi-
nated or after being nominated whether he 
should have accepted the Chief Minister· 
ship, etc., is not the concern of the Gover-
nor. What is necessary in this matter i:<. 
after learning a lesson from some of these 
experiences, we should make cetrain recom-
mendations. 

SHRI NATH PAl: You agree that that is 
not the best thing to do. 

SHRI Y. B. CHAVAN: Constitutionally 
I am defending it. But on the ground of 
political propriety, I am not defending it. 
I am expressing my unhappiness about il. 
I am completely helpless in this matter, just 
as the Governor Was helpless. 

C.M, of BillOr (M.)· 
paliy tabs. I can aat any ..... r of in-
cOllvenleJIt questions. I do _ want to ask 
them. Then my party will work as • poli. 
tical party as all other parties are doing 
and resort In tactics as other parties resort 
to tactics. I cannot help that. Unless aIr 
political parties meet together and lay down, 
certain conventions, it becomes a game and 
I am prepared to play the game. There-
fore. my request to Shri Nath Pai is that 
he should not take opportunities or 0CCIl. 
sions like this to run down Chavan or the 
Government of India Or the poor Governor 
there. Let us understand the reality of 
politics. The reality of politics is that 
people on their side also are not trying to 
be loyal now. What can we do ab('lIt it?' 
Certainly, you may criticise Congress Gov· 
ernments. . We ourselves criticise them. Self 
criticism is necessary. I do not see even one 
per cent desire in the Opposition parties to 
criticise themselves. Every failure of a UF 
Government is attributed to the action of 
the Governors and the blame is put on them: 
Is it right '! 

''If '"! f~ f~  ~ ~ ~ ? ~ f r 

ih:rr 'fiBT ~  ~ ~ I ~ ~ 3fT1'i'tvrr 
'1fT ~ i t i I 

SHRI Y. B. CHAVAN: I hope you are 
doing it. It is always said that the Central 
Government is toppling UF Governments. 
It is the most convenient untruth for them. 

SHRI NATH PAl: There is a resolution 
passed in Hyderabad about toppling non-
Congress governments. The new President 
of tbe Congress has said that it is your 
duty and you are going to do it. 

SHRI Y. B. CHAVAN : You said that it 
is your duty to topple Congress govern· 
ments. 

SHRI NATH PAl: We admit it is our 
SHRI KANWAR LAL GUPTA: Why duty; you are denying. 

are you supporting it then? 

SHRI Y. B. CHAVAN: What do you 
mean by my supporting it? If you ask me 
as a party man, I will ask you hundred 
questions 8S a party man. Just as I ant 
Home Minister belonging to the Congress 
Party. you are also members of Parliament 
belonging to your own party, and you must 
bike the responsibility fot' every step your 

SHRI Y. B. CHAVAN :  I said the Gov-
ernment of India is not doing it. There 
are two things. Why do you not see this 
difference between the party organt'IBtion 
and the Government? The two are com· 
pletely different things. 

SHRI NATH PAl: Mr. Chavan, you are' 
a clever lawyer. 
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t r~  (,;ft) 

tfttt~~~ I 

IfoIn ~ IJ'iiw only for two hours. what riaht haye yeti 
got to extend it 'I Who will CllSUR quorum? 
... (Interruptions). 

SHRI Y. B. CHAVAN : If the opposilioo 
parties in Madhya Pradesh were eatitled to 
defeat and topple the Congress Goyemmeut 
and if you think that they had a political 
right to do thllt, certainly the Congressmen 
in Bihar haYe every right to topple the 
Opposition government there. What is 
wrOIlJl there? 

Sir, let us try to meet the real issue. Let 
liS not try to unnecessarily blame someone 
where the blame does not fall. The real 
difficulty is that we have not foreseen sODle 
of the political happenings that are taking 
place today. There arc large-scale defec-
tions. That really speaking has become a 
disease of the political life today. We had 
not anticipated this before. Therefore, we 
have to sit down, sit down seriously accept-
ing the bOM fide., of all parties concerned. 
and try to evolve certain methods which 
will try to help us in these difficult times 
of running democracy in this country. If 
that is the spirit, then I would certainly 
request Shri Nath Pai to withdraw hi, 
motion. I have all respect for him. Some-
times I clash with him here but I have the 
highest r~ ar  for him. He is a scholar. 
) certainly believe thllt he genUinely believes 
in the principles of democracy. He is cer-
tainly one of the finest pOliticians in my 
State. If, really 'peaking, he is actuated 
by these healthy considerations, then I re-
quest him, with the explanation that I have 
given, to withdraw his motion. 

MR. DEPUTY-SPEAKER: Is Shri Nath 
Pili withdrawing his motion? Then the 
purpose of the debate is served. 

SHRI NATH PAl: I am really surprised. 
Mr. Deputy-Speaker. 

MR. DEPUTY-SPEAKER: Then I have 
to ensure a fair debate. This motion was 
admitted on the understanding that it will 
be given two hours. I can extend it by 
hulf-an-hour, beyond that I CanDot ,0. 

THE MINISTER OF PARUAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 
When it bas been announced that it will be 

~r Iff.! ~ : ~ ~  ,.r 
~~t ~~ i a

~ ~ I 110 uq-~ RIlr ~ t 
~~ ~)  

'lr ~)  ~ : ~) : ~ 1ft 
3f11l'f.t ~ ~ ~ ~ t ~ 
3f11l'f.t ~ ~ ~ ~ ~ 1ft 
~ f.ti ~ <'fmT '1ft ~ ~ 
(1ImlA) 

DR. RAM SUBHAG SINOH: Because, 
this debate is oaly for two hours. 

MR. DEPUTY-SPEAKER: I know my 
responsibilities. I am following the proce-
dure. 

IItr "'! ~  ~~~  ~ 

r r i~ rf ~  ~ ~ ~  1\31<1 

~r ~  ~ ~ f.ffffir ~ ;;mIT ~ 
i:tf<v.r ami"< ~ '1ft ~ If<: ~ l!i't 
'Pf ~ <f;11 !i!if ~ l{ arf!:T'l'il':: ~~r ~  . . 
( ~ f ) .  .  .  .  .  . <f;11 ~ <f;11 ~ 

it~ 'l1fT l{ ~ lfi1 ~ arf~ W 
~ f<-r. ~ arf.T 3ffiT;rn ~ ~ ~ ~ !J1N 
~ ~ ~ I lIlIT If<: ~ ~ III W, 
<rt ~ ~ !JTlf.\" lfirt' If<: ~ r  t flI; 
~ ~ 'il'a-~ f f~ m t. I 
~ ~ ~ ~ lOO If<:!ilf<l'iAT II'lJI' 
"iff ~ I arm: arr:r !Jlf!f ~ l!i't ~ 
~~ ~ U<'ft, fif r~  U'f 

T1'f ~ if fIR ~ "'" Wfl1T fiI;trr t 
;j.f ~ fi f f~ ~  .. (3!{Uflf) 

DR. RAM SUBHAG SINOH: You 
should take the &eI1se of the Houle, Dot 
only of the oppoaition, for any at a~  

of time ... (/nterrllpt;om"). 

",r '"! ftiMif : arr:r 19fT ~ lIlT • 
~ r t  
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'It! amf .. ~ .rnQ'!: (cr<n:nr-
~) : ~~ r  ~ frift ~i  

~ ~~ ~ ff a t  

~ ;;mft ~ fit; !f ~ <tiT ~ ~ I 

~ f it~~ ~~~f fi~ 

'fiT ~ if ~ ;;rJl1 ~ ~ ~ 

<tiT aIT!:T<m: arrl 'fiT ~  ~ I f;rn ~ ~ 

~ 3f1'1 'fiT ~ ~ ~ ~ if ciT 
arrl <tT ~ <it ~r ft ~ am if '3"'1 ~ 
~ <tT it~~ffi ~ I 

_To mf ~  f ~ ~ ~ 'fiT 

if~ ~ <tiT ~ I 

SHRI ANBAZAGAN (Tiruchengode): 
At the commencement of the debate, the 
Speaker observed that on the last occasicn 
al1 parties were not able to participate lind 
one party was not allowed an opportunity at 
al1. That mistake should not be repeated. 
Therefore, on this occasion all the ;>arties 
should get a chance to express their points 
of view ... (Interruptions). The Home 
Minister only intervened in the debate. He 
did not reply to the debate. So, members 
of the other parties should be allowed to 
participate in the discussion. 

SHRI S. M. BANERJEE: Sir, I am on 
my legs on a different point. You will re· 
col1eet that an adjournment motion on this 
question was not allowed on the ground that 
t;,is i ~ i  will be allowed. On the 
very first day of the House there was II 
notice of an adjournment motion, but it was 
not allowed. In this case, now they have 
very cleverly done it. Shri Chavan inter· 
venes in the debate and then the Minister 
of Parliamentary Affairs gets up and says 
that the House will not sit beyond 6 
O'clock? Since the Home Minister only 
intervened, am I to take it that the final 
reply wiJI be given by Shri V. C. Shukla 1 
. .. (Interruptions). I am extremely sorry 
to see this. On such important matters 
when we co-operate with the Minister of 
Parliamentary Affairs, he should not show 
his temper. Generally, he is not like that. 

MR. DEPUTY-SPEAKER: Al1 of us 
know what procedure we follow on such 
occaaions. We all of us CCHJpeI1lte in en-
suring a fair debate. Conducting the pro· 

eM. of BUlOr (M.) 
ceedings is the responsibility of tbeChair. 
Though two hours are allotted far th1s de-
bate, the Speaker has stilled that, 88 far as 
possible, every section should be siven an 
opportunity. 

DR. RAM SUBHAG SINGH: No. no ... 
( /1I(crmption). 

SHRI K. N. TIWARY: Sir, I move: 

·"That the question he now put." ... 

(Interruption) . 

q; ~~  ~  ~ ~  ('f"tT): ~ 
~  ~  7111 '!WT fur, it ;;IT ~ ~ 
~ ~ ~~~ I ~~  'fiT!fcrrfirn 
~  

qr ~rt : ~ r ~  1l "liT 
~~~~~ f rr~~ ~ 

aror ~ ~ 0 7111 Tf'T ~ <it ~ ~  <:m 
~ 1l ~ ~ ffi "liT ~ lfmIT ~ I ;;IT 
~ ~~ 1f.iTI, ~ ~ 3fR ~ 

~ f ~) tJ<IT, mlR fl'fi ~ f~ f"," f~ ~ 
crrt ~ ~ ~ I fir.r 'lfr ~ ~ ~ 
mmr, ~ ~if f ~ ~ li'fiT<: <tT "l1Nf 
<tT amn 4' it ;iff '!it ~ f'fi ~ ~ 3IT'fi' 
if ~ li'fiT<: <tT mqr 'fiT ~~~ if.i: f~ 
f"," WeT ~ mf.<r <tT ~ ~  

~  I flro Wit ~  ~ <mf cIT Ji. 
~ ~~ ~ f"," r i i f ~ 

~~  '!iif G'f> ~ v r  ~ <mf ~ arrer-
q;n: if; anft;:r ~ I ~ ~ <iT m'Ii ~ ~ 
6fT<: ;;fA; ~ '!it ~ ~ 'Ill" ~ f"," 
'-''if> ~ it ~~ ~ 'P: im;rr !fi't f"," i ~ 

f~ ~ G'f> ;f?;iff ~ I (!!iI{!fTif) ..... 

7111 ~ ~ .rr ~ ~ srN;rr ~ f'fi 
~ ~ 3Tl'fi1: f.R wm 'fiT ~ ~ 
flf;1:rr ~ f fi !f ~ fi f~ ~ 

'Rtf ~~ ~  <it ~ qTfur ~ I ~

urif) ......... . 

apn: ~ ~ ~ <iT tt'fi ~  ;;ffit ~ 

~  
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'l') ~~ ~ : ~  WI' ~ fuil: 
~ ~~  m;f.t ~ rn m:rr 
t t~ ft~~ f~~ I ~ 
ItITt m ~ <'I'R 'f>T ~ ~ 'f': 

~f~  

.... r ~rf : Il' 3f'fu;r ~ ~ f1f; '3!T 
~ ~ ~ ~ 'f': llB ~ ;;rro ll<:JT ~ 

fit; ~ !i'tl'f' ;f.t ~  om: 3!T'f ~ ~ 
lfif; ~~ ~ ~ ~f~ ~ ~ m; 
G"T ;;mr a't 3!T'f ;;m ~ f r  ~ ::nf 'f>T '!<IT 

~ ~ rrr I .q 3!T'f ~ lIT'If;:rr ~ ~ f1f; 
glJ aNT ~ <t<fff1f; ~ ~ ~ 
"I'm arm or"tif ~~  glJ 

~ ~ f1f; T<f ;f.t iffiiT 'fi'r 
0-"," <m ~ ¥ am: f~ ~ if; <rR ~ 
im:rr ~ I ~ ¥t 3!'ffi:r ~ f1f; llR-
'in. ~ arr;:rr iF!hn: ;flvr;r crmr if 
~~ :sf 0 <1li ~ f% ;if m ~  'f>T 

~f~~ f~~ r rif I 

SHRI SONAVANE (Pandharpur): The 
hon. Member, Shri Nath Pai, without con-
templating whether other hon. Members will 
be able to take part in the debate, appro-
priated for himself 45 minuies and now he 
"omes forward and pleads for extension of 
time. 

MR. DEPUTY-SPEAKER: We are de-
bating an important point of procedure. 
On this point I do not want to take any 
decision very abruptly because all par:ie. 
are concerned lind we are concerned with 
a certain procedure tbat we are following 
so long. I do not want to abrogate it or 
suddenly snap at a certain stage. No, tbi, 
will not be done so far as I am concerned. 
I know, the House is supreme, but every-
one, wbo has sometbing to say on this 
point, should bave his say. I am prepared 
to give tbem that latitude. ... (lnterrup-
tioll). 

SHRI SONAVANE: The closure has 
been moved .... (Interruption). Time can 
be extended only with tbe consent of the 
House. 

C.M. of Bihar (M.) 

18.00 IIRS. 

MR. DEPUTY·SPEAKER: The closure 
motion bas been made. Accordiq to tbe 
Order Paper, We sbould conclude it at 6 
O'clock. If it is the pleasure of the House, 
I will take vote on this. (Interruptions). 

"lr 3l'C<'r ~r ~ : ~ 
~ r  3!T'f ~ W;rl , 
MR. DEPUTY-SPEAKER: There is a 

point of order raised on that. , .. (llller",p-
1iolls). There is a point of order on that 
and I have to listen to that. How can I 
brush it aside? 

oil' 3l'e.=r f~f ~r  ~ 

+ril:R<r, .q ~ llR ~ 'iffl" ~ ~ fif; ~ 
if~~f ~~~  

~ am: ~ amr« 'f>T lffil'Tq ::nf it 3!T'f if; 
;mf.r ~~ I 

SHRI SONAVANE: I.et him speak on 
the point of order, not attribute motives. 

MR. DEPUTY-SPEAKER: I will take 
Ihe vote. There is a point of order. (ltttcr-
ulptioll,\'). 

SHRI NATH PAl: I want to make an 
appeal to the Deputy Prime Minister. If 
Ihis debate is to he stifted, we will see to 
Ihal ' " (/Il,crrlll',;oll). 

SHRI VASUDEVAN NAIR (Peermade): 
Let us have tbe game. Wby are you killing 
the debate? (lll/crruptiolls). They are plny-
ing a dirty trick ... (Interruptions). 

MR. DEPUTY-SPEAKER: There is a 
motion of closure and on that there is a 
point oC order raised. 

"l) 3l'e.=r f~r f~ : ~ 
~ i f  'r.mlfl<"l' 362t III 
~ ~ fif; 3!T'f -m f~ am ~ 
~ r~  

"At any time a fter a motion hal been 
made, any member may move: uThat the 
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[Ilft emf ~ mmT] 
quellliou 1te nCIW put", aJId, .. las it ap-
pe8r& to tile Speaker that the motion is 
all abuse of these rules or an iDfrm,ement 
of the riPt of the rigbt of reasonable 
debate, the Speaker shall !ben put the 
motion: "That the question be nOW 
put". 

~f r r~~~ ~~ 

~~~~  I ~~a r f t 

~~~ f f ~  ~)~~ 

~ ~~~~~~ 

lit1Pr ;sr) alT'rr ~ ~ ~ fric ;f.t 
~ ~ ~ m <'fT!IT 1!1IT ~ am awr nr 
'1ft ~ ~ ~ I <TgllCf ~ Cf!f rn 'f.T 
~~t ~ifr  I 

MR. DEPUTY·SPEAKER: Shri Kunte. 

'If ,!fniT m'l! f~) : ~ 
r~~ I 

MR. DEPUTY·SPEAKER: Will }OU TC' 
sume your seat"! 

SHRI MUDRIKA SINHA: I am not go· 

ing to resume my seat... t rr ti ~)  

SHRI DATTATRAYA KUNTE (Ko· 
}aba) :  I am in ~ i  of the House. 
You have called me; I am not yielding to 
anyone. 

THE DEPUTY PRIME MINISTER AND 
MINISTER OF FINANCE (SHRI MO· 
RARJI DESAI) : He can shout whatever 
he likes. (lnterruptiolls). 

,.ft ~ ~ : ~  'f.T IflfT f~ ~ ? 

fqfuft ;;rif ~ ~ ~ ~ i'l<f 3fl'1 

~~t~  '!/fT;3C? 

SHRI DATTATRAYA KUNTE: Sir. 
you have been placed in a very unfortunate 
situation by the hon. Member who has mov· 
cd the closure motion. When he has 
moved the closure motion, lIaturally the 
further debate stops. This matter has got 
to be considered. Now, the :1osure motion 
has been moved under Rule 362(1) and 
that rule is very clear that it i. for you to 
decide whether it is an abuse of these rules 
or .an i fti ~ t of the right of reason· 
able debate, whether a reasonable debate 
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has taken place or not. It is not a qUllltion 
of vote at all. The question of vote will' 
come when you adopt the motion. If you 
say th"t you do not accept the JIlOticIa .. 
there cannot be any debate on ~ 1IIOCioD, 
either for or against. It is rigiltly your 
prerogative under rule 362(1), whether to 
admit this motion of closure or not. There· 
fore. rather than anyone of us saying any-
thing about it, we leave it to yuu to decide. 
But. Sir. you have already indicated your 
mind. You have said that you want a 
sufficient debate to take place on this, you 
want the members of different Groups and 
Parties to speak about it. After all, only 
two or three Parties have spoken on this. 
You have already indicated your mind. 
Therefore, I want to say that you are plac· 
cd in a very unenviable position. It is now 
for you to decide. (l1l/crml'tioliS). 

MR. DEPUTY-SPEAKER: The Deputy 
Prime Minister. 

SHRI MORARJI DESAI: May I say that 
the position about rule 362, as enunciated 
hy my hon. friend. Shri Kunte, is quite 
correct. I agree with him enlirely there. 
In the matter of deciding whether the 
closure motion should be put or not, it is 
you who have to decide whether there is 
an abuse in moving this motion and if you 
fee I that there is an ahuse, it is your rigbt 
to say that it should nol be put. But you 
have 10 decide whether there is an abuse. 
If it is not an abuse. then it has to be put; 
there can be no discussion 001 this .... 
(Illterruptions). I was not in the House 
when it started. but what I have learnt just 
now is that two hours were set "part by 
the Business Advisory Committee for this 
business .... 

SHRI NATH PAl: Don't you thillk that 
thi, is an abuse? What is your opillion? 

SHRI MORARJI DESAI: It has to be 
finished according to the rules as are 
ordinarily followed. But there have been 
instances when time has been ~ t  by 
the Speaker. but it has been done with the 
consent of the House .... 

SOME HaN. MEMBERS. 1"0, no. 

SOME HaN. MEMBERS: Yes, yes. 

SHRI NATH PAl: After ascertainin, 
the sense of the House. 
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SIIBl MORARJI DBSAl: Quite riaIIt. 
] .. lIot saying. by the VOle of the Houle; 
I am only saying, sense of the HDIIR. I 
am not saying anything else in this maUer. 
Therefore, it is for the Chair to _ide this. 
But I have only to make one submission. 
I f you go on extending the time for every 
issue like this, it will become II practice 
aDd a privilege of the House and af'tcr-
wards it will be impossible for the Chair to 
deny this privilege to the members when 
they move for it and it will be impossible 
for us to do Ihe work which has to be done. 
I am worried abouL it because now the 
Budget is going 10 come tomorrow. AfLer 
Ihal, there will be a general debate and 
Ihen there will be demands for grants of 
M inislries which will be oonsidered. If 
t;,c lime goes on increasing for every item. 
what will happen is that there will not be 
sufficient debale for Ministries and there 
will be a guillotine and discussion will come 
to an end. That is what will happen. These 
nrc mailers where il will be better if there 
are discussions. My anxiety is only this. 
We should, thercfore, decide in such a 
manner that it does not become a practice 
and a privilege of Ihe House. I would 
also plead wilh my hon. friends that. in 
this maller, inslC""dd of trying to bring heat 
inlo it, if we could decide it in an amicable 
way. that would he better. I pel'sonally 
would leave il entirely to Y"U to decide 
Ihis matter in whichever way you may like. 

MR. DEPUTY-SPEAKER: As the De-
puty Prime Minister has correctly pointed 
out, whether reasonable debate has taken 
place or not is a question which I have 
to decide, and it is the duty of the Chair 
to see that normally rea""nable debate is 
ensured in the House when any topic is 
brought forward. In this particular case. 
when the motion was moved hy Shri Nath 
Pai, the Speaker was in the Chair, and be-
fore he left he had indicated publicly that 
on the last occasion one or two groups 
could not get an opportunity and, therefore, 
he had also indicated that as fat as possible 
the repTl,sentative of every group should get 
all opportunity. That is the usual practice. 

What the Minister of Parliamentary 
Affairs says is entirely correct, that the time 
fixed for this is 2 hours. There is another 
rule regarding time, and what he has men-
tioned in that connection is correct. If I 
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hlwe 110 elltead. die time, I ... taR 1IIe-
sease gf .... Neuse. OIl sud! 1Il0li0al, \lie. 
UBUaIIr extIlId tho time bf half • Iiout or-
so nOhnaJty .... 

DR. RAM SUBHAG SINGH: TIIat is. 
not correct. 

MR. DEPUTY-SPEAKER: 11I0\llh the 
rule is there, that is die pracrke ill this 
House. Though the elosure motion has 
been broul!ht forward. at this jIIIICtIlfe I' 
personally feel that certain gt!OlIp8 who are 
vitally interested in the aftain of Mar 
have not yet been given a chance, and I 
cannot shut them out. It would not be 
rea,onable on my part to shut them out. 
As the Deputy Prime Minister has also said 
just now, reasonable opportunity should be 
given. At the same time, I would appeal' 
10 hon. Members to be very brief, and we 
shall try to finish this debate in half an 
hour. 

DR. RAM SUBHAG SINGH: I object 
10 the extension. You must take the 
sense of the House. 

MR. DEPUTY-SPEAKER: Now, have 
to take the sense of the House for elltension 
of time. 

SOME HaN. MEMBERS: You have al-
ready given your ruling that you would, 
eXlend it by half an hour. 

MR. DEPUTY-SPEAKER: The ruling is 
Ihere. It is true that I have said that I 
would like to extend it by half an hour. 
Rut there is anotber rule, namely rule 292 
which says: 

"No variation in the Allocation of Time 
Order shall be made except 011 a motion; 
made, with the consent of the Speaker, 
and accepted by the House :" 

That is the first portion. The second portion 
says: 

"Provided that the Speaker may, after 
taking the sense of the House, increase 
the time .... " 

SHRI MORARJI DESAI: May I put one 
question to you? You have to decide wbe-
ther in moving this motion there is an abuse 
of the right or not. I would like you to· 
give your decision on that. 
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MR. DEPUTY -SPEAKER: I feel that 
r~ a a  debate has not taken place. That 
·IS my personal view. Therefore, I would 
appeal to hon. Members. Let us sit for 
,ubout half an hour more. 

Now, Shri G. Viswanathan. 

SHRI G. VISWANATHAN (Wandi. 
'wash): I congratulate Shri Nath Pai and 
the other co·sponsors of this motion since 
this motion is going to focus the attention 
of this House as well as the country on the 
attitude of the Central Government and the 
Congress Party towards Constitution and 
-democracy .... 

SHRI MUDRIKA SINHA: On a point 
-of order .... 

MR. DEPUTY· SPEAKER : Under what 
rule is he raising the point of order? Let 
him quote the rule. 

SHRI MUDRIKA SINHA: You havc 
just now ruled that the sense of the House 
should be taken, ... 

MR. DEPUTY·SPEAKER: What is the 
number of' the rule? Let him ",tate that 
first. 

SHRI MUDRIKA SINHA: You are 
interested in the number of the rule but J 
.am quoting the wording of the rule. ' 

MR. DEPUTY·SPEAKER: Let the hon. 
Member please resume his seat. Let him 
not W9Ste the time of the House now. 

SHRI MUDRIKA SINHA: You must 
first lake the sense of the House. On the 
motion that the question be now put. And 
ynu were just going to take the sense of 
,the House .... 

MR. DEPUTY·SPEAKER: The hon. 
'Member should understand that I have given 
. a ruling already after the Deputy Prime 
'Minister had made his observations and J 
',had said that within half an hour we shall 
try to conclude this debate. 

SHRI MUDRIKA SINHA: But before 
:you extend the time you must take the sense 
·of the House. (Interrllptions) 

MR. DEPUTY·SPEAKER: With these 
'repeated interruptions what can I do? 

SHRI Y. B. CHAVAN: You should be 
able to stop it, because otherwise we would 
not he sure even of half an hour. 

MR. DEPUTY·SPEAKER : Shri Mudrika 
Sinha may now resume his seat. 

SHR.I G. VISWANATHAN: You may 
send hIm out. That is the onl), way. 

SHRI NATH PAl: I move that the hon. 
Memher be named for persistent defiance of 
thc Chair. 

.. ift d" ~  : ~  ~ "f.7i1T ~ I 

MR. DEPUTY·SPEAKER: You co· 
opcrate with me. Two or three minutes. 

'lr IN f~ : '1<\'9" 3fl'1' ~i  ~ <m 

flRc: tn: ~ ~ I 3fm qT;;f flRc: fifi11T 3fR 
<lI<f ~  m flRc: ~ ~~  I f ~  flRc: 
i ~ t:t;'fi <to1 ifrf.,-i:t I 

MR. DEPUTY·SPEAKER : If there is no 
disturbance, I will allow; otherwise not. 

SHRI G. VISWANATHAN: The Motion 
seeks to focus the attention of the people 
on the Congress Party's attitude towards 
democracy and the Constitution. the differ· 
ence between profession and practice in 
regard to the Constitution and parliamentary 
democracy. Bihar is a shining and glitter. 
ing example of how the Constitution is being 
violated and deliberately flouted by the 
Centre finding a lacllna in the Constitution. 

We have heard the Home Minister waxing 
eloquent in the condemnation of defections, 
but at the same time rewarding defectors in 
SO far as the situation in Bihar or Punjab 
is concerned. When Shri M. A. Ayyangar 
Was the Governor of Bihar, Shri MandaI 
asked to be nominated or installed as Chief 
Minister. Shri Ayyangar rightly quoted 
article 164(4) and said one can be a 
Minister for six months without being a 
member of either House of the Legislature. 
hut after that he cannot be. So he refused 
to nominate him. Then the Congress was 
put in a very embarrassing position. They 
wanted an obliging Governor. They wanted 
a Governor to suit the convenience of the 
Congress Party. They found a very conve· 
nient Governor in Shri Nityanand Kanungo. 
Shri Kanungo was appointed Governor 
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agaiDst the wish aDd will of the Bihar Minis-
Iry /IDd the Chief MiDister also. When 
Governor Kanungo went to PalDa, what was 
his job? Sbri Nath Pai has ably pointed 
out that his work was dictated from New 
Delhi and he did as he was told This Shri 
MandaI, who was elected to this House, 
became a Minister and continued to be a 
Minister for nearly six months. Then he 
resigned and formed his Sashit Dal. When 
the Mahamaya Prasad Sinha Ministry was 
voted down. he was again approached by 
tbe same Congress who condemned defec-
tors. They asked him 10 become Chief 
Minister. The Governor was manoeuvred. 
Our Home Minister was defending this 
manoeuvred democracy very well. The 
Governor acted-I accuse ~  the 
advice of the Home Ministry, on the advice 
of the Central Government. A man by 
~a  Shri S. p. Singh was installed as the 
Chief Minister. 

We have heard ,lories of Ek Dill Ka 
Sill tan enacted. For two days a Chief 
MiDister was nominated. His only function 
was to advise the Governor to Dominate Shri 
MandaI. The next day Shri MandaI was 
nominated. The next day Shri S. P. Singh 
resigned. The following day Shri M/Illdal 
became Chief Minister of Bibar. This is 
how democracy is going under CODgress 
leadersbip. under the able guidance of these 
Abraham Lincoln. here. For tbem demo-
cracy mean.s government of the Congress, 
for the Congress and by the Congress and 
nothing else. They want to die in minis-
terial chairs. That is why they are flouting 
lhe Constitution and violating it, 

MR. DEPUTY-SPEAKER: His time is 
lip. I cannot extend the time. 

SHRI G. VISWANATHAN: I am con-
cluding. 

This is the case everywhere in India 
where they arc manoeuvring. Whatever it 
is Pondicherry or il is UP, they want to 
have their own Government; where it js 
Congress or pseudo-Conllress or semi-Con-
gress. it shoud be Congres$ rule in any 
shape or torm. Farook Maricar wa< asked 
to resign and Venkatasubba Reddiar is 
going to he Chief Minister of Pondichcrry. 
They Ireat the country as their ancestral 
property. not even ancestral property be-
cause there the others gel a :IIIare of the 
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property. They treat it as their sclf..acq,uiredl 
property of the Congress Party. 

This should be condemned in unequivocal 
terms. So far 8S the resolution is CODcemed. 
I fully support it and ask this House to· 
pass it. The Home Minister also apeed on 
tbis point that this political drama which 
has enacted in Bihar should nOI be repeated 
and so I suggest that he must 1Irin1 iD a, 
constitutional amendment to prevent it. 

MR. DEPUTY-SPEAKER: Sbri ¥olesb-
war Sharma. 

SHRI MUDRIKA SINHA: We arc also. 
coming from Bihar. We should also In 
get a chance. 

MR. DEPUTY-SPEAKER: As I have al-
ready said. I haVe to close tbe debate within 
half an hour. The Home Minister has Inter-
vened. If he wants, he can reply at the' 
end. Now I will have to finish. 

tt~ ~~) ~ 

~ ~ ~ ~~ ~ 11ft m' ~ 

f i~~ ififi, '1fT ~  ;f ~ m' i ~

'Iil1: fit;1n ~ W f~ ~ ~ f if"" 
if~ if~ Ifih'fTfi«f ~ .q ;;t1 f r ~  

;;t1 cn:m, ~ flfi1iT, ~ ~ 
3J'TR(lf 'liT f~ ~ ~  ~ a I ~f fiif 

~ f~ ~f r fi 3J''tfif(lf 1fiT ~ t I 
~ ~ ~ f'liif"g<'f if~ if r 11ft ~ 
l{ f~ '!1 ~ f ;f ~  cn:')1fiT ~ 
f~ f  . 

SHRI Y. B. CHAVAN: May I correct 
him'! I said for the Chief Minister to 
make such a nomination was politically in-
appropriate. but this remark I have not 
made as regards the Governor. The Gover-
nor was helpless in this particuIa.r matter. 
when a recommendation was made to him. 
under the Constitution he was bound to· 
accept it. 

tt~  f fi~it~ fi  

~r  flfi1iT, ~ ~ r ~~ ~ 

~~~  

i f r ~ f ~f~ ~

;{m; ~ 1fiT Jr1;f ~  a I Jr1;f ~ t: 



t ft ~ ft  

fit; ~ Ii ~ ~ i  ~ f1I;In, 

. .f1nr ~ IIil' ~ f\II1n, IIfln W i 

. ~~ ~ I!iT 'lftr ~ i  t ~ ~  

~~ ~ ... "etifOf'li ~ IIil' 

. ~ ~  fnfl'd' ~  IPfT W;r;T ~ 
~  ~ tIT ~ I ~ ~~ i· fit; ~ ~ ~ I 

~ if iii<r<; d'R f~  ~ f<;w. 
~)  lI'm-ll'nr 'liT ~ <tT I lI'ter-

r ~ Pf r r ~  ~ 

~ r iii ~ lI'rer-lI'r.; IliT ~ 
<tT ;;rTd'T t ~ ~ ~ an<: ~ 
~ iii f<;w. I f~ qrd' IliT ~ 3Th: 
~ ? f~ <tT "<:W, ;;r;rnT 'liT 
~ am: ~ ~ f<;w. I <PfT ~ 
·if mi'm ll'ter-lI'R 'liT OO'RT f ~ <tT 
;;r;rer 1!>1" rn ~ m:rrf iii ft;m: arh: ufif-
IlT"i' ll>"n:m ~ f<;w.IliT? ~ d'f;r m1 ~ 
~~ lI'ftI'-lI'R;f ~ ~ 'ifi IIi11'T f.t;tIT, 'Wi 
~ iITd' I!iT ~  ~ f'li ~ 'liT ~ rr ~~ 

iITd' ~ ~ ~  IliT trf, orfi'lli ~ IliT 
~f it i ifn'T ~ f~ IliT ~ f'li ~ 
lift lI'nr fi ~ ~ ~ rn iii f~ 
~ ~ ~ I f<nlT"i" ~ 
~ ~ 0Iffifd' 1!>1" ~r 'liT fnm;:vr 
~ iii arf~ i ~ lI'm-lI'r.; 'liT 
~ f i  IIi<:"iT 8lR W If<: qfG<'J1fi" t!;'ffi-

~ i  IIiT qm 0lflT 'IT<Il, <PfT ~ 

ufimor 1!>1" "<:W ~ 3l"IifT ;;r;rnT IliT m:rrf 
am: rn ~  <PfT ~ f ~  ~ i. 
umrr-r ~ lfd'IfirIIi <;T ~ 3f'l"fT ~ ifiT 

ftr~f~a ? 

~ 1m .... T ~ Ifil f<nlT"i" ~ 
.q ~ 'IT<Il f~ ~ t I ufcr-
a1'f iii 3l"'im<: f;;r;:r 3T1l1T<:T If<: fq) oqfiRr 
;r;) mr.,-'" qf<:tfl\ ~ ~ fllit\T ;;rrnr t, 
~  ~ f i~  amm f ~  orfi'lli flfitft 
~ ;r;rorr ~ .... r lI'r.; ifiT ~ fllit\T 
~ I umwr 11; af.!m<: ~  ;r;<;T, 

fQ1if. ~  arRff<;r;r am: ~ r rn 
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.'I')fdw { aft1: ~ \i"'i' '7 'iIfl'1f-
~ i ar'!"1'( 1.116' ~  ~ lII"t 
~  Ifi"<:fIT ~ I ~ Ilft lI'ror 
~ qi;!r f~  ~ ~ f i~  11; ·mmr 
~ ~ f r r 'ifi f~ iii ~ fi 

3r.!"I'IfT ~  vl, fq;-; '!"T ~ ~ 
f ~ trlT I 

~ r rr ~  if~  fifllTif ff~ ~ ill[ ~ 

\IT li'i<'fr ~  ~r I 1:1;<r. >.:I'T r~ ~ 

~ ~~ f rtnT fifflTllT tr'l'T I .... r tr ~ 

~ r f~ f hH it. f f f~ vf, ~ 11ft 
lI'6'<'T '11')-,!!:,,')-f ~ ~ f r ~~ ~  ~ t!;'Ii 

~ri  ~i r fi~  t I 3li<: fq;;: \lr >.:I'r ~ 
i~ ~ f r  ~ r ~ 'liT..rtr if~  f<r.llT 
trlfT t I 

~  'litlflJ it. ~ r r ~) ~ 11i! af.!-
<:)a-'Ii<:;rr ff~ ~ f'li ill[ ~  l1Vif ~ 

<mr 'liT Jfl/;; ;; ifOfTli I if ~ for. f~  'Ii) 

'!;;'liT IflCr ~ <;N ~  ~a ~  I ~  iTT! 
it 25 q;mr 'Ii) t!;or. f)f~ ~  ~  lffi: 
lf11ffl ~ t!;'f> "arf;;!ff1r., Jff'lj;llT" ~ 
~~  3Th: '.::rT i f if ~ flf'.::rit ~~ r ) 

"Uf<l"'oTTif iii ~ a ~  <rnTl1T t I 
>.:1') ~ it f ~~  "!fI1Nd' 

~ ~  iii ~ ~ ~  'fiT ~~  ~  

~) t!;1Ii ~ r f an<: ~ r  ~r 

'JOTitd'T iii ~ tlf ~ ~ f<ri ~ 
~ If<: ~  fllit\T tTl1T ~ 1 ~~ lIW <fIIi 

~ f ~ t f'li ~ '!"T '!"OTT armrT ariT 1I'ir 
~  ~ ~ I W)fISfd' ~ ~ i!<: ~  

llir ~ ~  IliT ~  ~i  t I" 
MR. DEPUTY·SPEAKER: Order, order. 

The hon. Member may please resume his 
seat now. I cannot help. Shri Kameshwar 
Singh. He should not take more than five 
minutes. 

'If 1III'Jifttn f ~ : a ~ f ~  ... 

.n ,fi''fOT f ~ : ~ fi~  

3lT'J <;tTTd'T<: fif<:NT ~ iii ~ ;r;) '!"IT 
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~ i' I atif arrf if ~ ~ ~ ~ 
~ fiti t~~ I arrf~~ t  
fiti~f ~ IliT 'flif ~  ~~~  (l1l'i'-

1RI') 

,,) ~) f f .,,{) : ~~  

~ 0lT'1 'flfT i~ ~ ~  arrf IliT 
~  ~ ~ ~  IliT '1ft f~ ~if  

rf~ I ~) 

"f f~ f  "''loT : ~ f  ~ f  
3fT'f ~~  it G:T ~  IliT ~ f  ~ ~  I 
3for 3fT'f ~  ~ f i ) ~ ~ 'flfT ~  

,!Ofmt I ~) 

MR. DEPUTY·SPEAKER: Mr. A. K. 
Sen has spoken; the Home Minister has 
intervened. I C"dnnot help it. 

'loT) ,!flllir f" ~ : ~ i  ~ f  •••• 

~ f) 

'loTI qq fOf'fq : ~ i  ~~  3fT'f 

~ r IliT ~~ ii i~ ff~ I ~ ir ii''Q( ~ 

1Ii!1f ~r 'q<'f ~if  ~ I sl1 ii''Q( aT 5felH 
lji;fr 'llr ~ r~r orR ~iir ~  I 

MR. DEPUTY·SPEAKER: If it goes on 
like this, I have, no other go but to adjourn 
tile House. Some Members from Bihar 
should get an opportunity; I do recognise 
that. The Bihar representatives should get 
an opportunity but I am running short of 
time. 

,,) ~) fr ~ ~ ) : ~  ~~  

........ ~ f) 

'loTi ~f ir f ~ : ~ ~  ~~  

3fT'1 iffT f~  ~ fllilirf m«f ~ iffT 
'!<'fTifT rf~  ii'rfor. ~ r ~ «rlf.r ~ 
~f~ \If 3fm: I ~) 

-n ~ .rn : 3fT'f ~ f or.T 
~ iii': G:Tf;nf I (1IA1TA) 
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~ ~~  ~~ ~  

~ f ~) ~ ~  ("'""') 

,,) ~  illTn : ~  ~  

~~ f~~ t ~iti t~ I 

MR. DEPUTY.SPEAKER: I WU going 
to call one or two members from Bihar. But 
it is a question of time. Within balf an 
hour, I will have to conclude the debate .• 
.. (llllerruptions). 

SHRI B. SHANKAR ANAND (Chikodi): 
Sir, on a point of order. My point of order 
should get precedence over all other matters. 
N ow that you have extended the time un. 
fortunately by giving the ruling on which 
I do not want to comment. . .. (lnterrup. 
tion.r) . 
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SHRI B. SHANKAR ANAND (Cbikodi): 
Have you extended the time only to hear 
the Opposition and not tbe Congress side 
at all? I want to know tbis. Of this balf 
an hour's time how much is the time to be 
given to the Congress? What is the time 
that you will allow us Ollt of this half nn 
hour's time? 

MR. DEPUTY·SPEAKER: The Bihar 
representatives should be allowed to speak. 
I agree.... (illterruptions). I shall have 
to adjourn the House if this goes on' there 
is no other go. ' 

SEVERAL HON. MEMBERS 
(lllterruptioll). 
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MR. DEPUTY.SPEAKER: The House 
stands adjourned till II a.m. tomorrow. 

18.31 HRS. 

Thc Lok Sabha tllcll adJourned till 
e,leven 01 the Clock 011 Thuf6(/{;JY. 
/'rbruary 29, 19681Phulgulla 10, 1889 
(Sakal. 


